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17.08.2086 Present: Hon'ble Sri K.V. Sachidanandan

Y o> srdiication s fofn. Vice-Chairman.
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Mg e g Semarernd

The Applicants are 8CGQG
Examination gualified officer now working
as Sr. Audit Officer in Group B' cadre.
They are working in the Office of the
Principal Accountant General {Audit)_

of Accountant General (Audit) m |
Meghalaya, Manipur, Tripura and -
Nagaland States. Vide circulars dated
. 31.03.2006 and 20.04.2006, a scheme
‘ has been circulated separating the cadre
of Group B’ officers in Civil Audit Offices.
According to the Applicants, the scheme

has heen formulated on the wrong
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premises of hase office, common cadref

combined cadre, cadres of SO, AAQ, AC

PEICICE P Pl et D

Q and Sr. AO and the preference for posting
§ to deficit ‘offices as per para IV of the
f policy has not been taken. They have also
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| stated that the Respondents are changing
i their options from time to time,
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Assam, Guwahati. There are other offices .,
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Heard Dr. J.L. Sarkar, ;
Counsel for the Applicauts and Mr MU
Ahmed, learned Addl rC G.S.C. for the

Respondenbs

Mr MU. Ahmed, learned Addl
C.G.8.C. for the Respondents submitted
that,there is a common cadre and it is the
policy of the Government and he would
like to take instructions on that péint. itis
also brought to my notice that O.A. Nos.
11572006, 125{2006,
246§20006 are this
Tribunal on the same issue and since the
0.A.s had already been admitted, this O.A.

pen&iﬁg before

also hag to be admitted, Accordingly, the

Q.A. is admitted. |

Post on 19..09.'2(3(56 for filing reply
statement. In the meantime,
interest of justice, this Tribunal directs the

in the

Respondents not to disturb the Applicants

from their places of posting| till the next
date.

Vice-Chairman

19 09.2006 Present: Hon'ble Sri K.V, Sach;tdanandan

Vice-Chairman.

Mr M.U. Ahmed, learned Addl

C.G.8.C. for the Respoddmts wanted to
have some time to file reply statement. Let

it be done.

Post on .16.11.2006. Interim order

[

Vice-Chairman

will continue till the next date.

14372006 and
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16:11.2006 Present: Hon’ble Sti K.V. Sachidanandan
' '~ Vice-Chairman. :

' Learned Counsel for- the
Respondents wanted time to file reply
statement. Let it be done.

Post on 08.12.2006. ’ /b,—

Vice-Chairman
jmbf ‘

08.12.2006 Presént: Hon’ble Sti K.V. Sachidanandan
Vicef- Chairman. o

Six weeks time is granted to the

Respondents to file reply statememt. Post
on 23.01.2006. Interim order shall .

continue till the next date. - |

Vice—Ché.irman

Jmb/
23.1.2007 Further time is granted to the
Respondents for filing of reply statement.
Post on 28.2.2007. Interfm .order
will continue till suéh time.
" Vice-Chairman
fobf
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“Ghht €4 file r& jBinder. if any.
i matter onr 444707,

O\ QoY /2ok
the re8pondn{nw has

received the copy of the written statemem
but he would like t© some more time.

Counsel for

post the matter on 13.3, C7. Interim W
order shall continue. L/
Vice~Chairman

counsel for the respondents has

submitted that the/.copy of the written

statement is being filed to-day. Let it

be brcught on record, If it is otherwise

in order. T%Liberty is given to the appli-

vice~Chairman

8

Member

srel

Bl o wallie on 23507

\ice- CARAMan:

Mr. M. U. Ahmed,
C.G.S.C. submitted that Respondents have

Dr.J.L.Sarkar,

learned Addl.
filed written statement.
learned counsel for the Applicant wanted
time to file rejoinder. Let it be done within

" three weeks.

Post on 22.06.2007.

\V

Vice-Chairma
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At the request  made by |

learned counsel
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mattm* hcfone the next Division Bench. -
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. Vice-Chairman

On the ﬁrayer of Mr M.U. Ahmed :
learned AddL Standmg counsel appeanng

for the Respondents th18 case stands ,

adjourned to 15.02.2008; when Mr Ahmed

should cause production‘i: of i‘.h_e records

called for from the Respom‘ients.

- Having heard Dr J.L.Sarkar, learned
counsel appearing for the Applicants and
Mr M.U.Ahmed, learned |Addl. Standing
counsel appearing for ‘the Respohdents
the interim order that has been passed in
this case earlier stands modlﬁed

/ “Notwﬁhstandmg pcmdency of this
~ case the Respondcnts shall remain free to

move these Apphcants to 'go on duty to
different stahons/ States of North Eastern
Region of India on tour basis.”

" Send copies of this order to the
Applicant and also to thc Respondents

-and free copies be also 5hand§d over to

learned counsel appearing for both the
parties. o
Call th1s matter on 15 02.2008.

ﬁ ernbgr(A) : "":'/%9

{ - Vice-Shajrman

for\' 'thve~ |
Applicant let the case bieg posted on -
01.08.2007:

-
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15.02.3008 - On the prayer of the counsel for

\S. : -
o ”‘“\ngf .lyo L both the parties. call this matter on
" Q’Q‘P@"‘W o 20.03.200 for hearing.
«éﬁwm\ Q@ﬂ - : o
M cae - 3 .
Cese iy \w_;u{"»d_ N (Khushiram) (M.R.Mohanty)
b&‘p e tgq ' - Member(A) Vice-Chairman
| - P8
‘9'9404%.,___“ N o o
- 20.03.2008 Adjourned to 24.04.2008 for hearing. .

&

Respondents should cause production of the

z - records (called for in M.P. No.28/2008) through
h their Standing counsel on the date fixed.
%%““9 ur%’g»(r
—~— .{n m | (M.R.Mohanty)
, : a Member {A)} N _ Vice-Chairman
/bb/ : i . S [ .
nor i ” L L PR, ’
S T . ".24.043323:3(?8 . Call this Part heard matter an 227
S case {s eady- ~ .. May, 2008. | ,
bow heewwimg X - %
[ :
e A (M. R. Mohanty)

Vice-Chaimman

R3H0B" ha

ihe. case s ‘wﬂg_,

T hw :"l‘% g 22,05.2008 Heard in part. Call this matter on
= 12.6.2008 for further hearing.
AL 0% '
v (KjxGshiuramyj - (M.R.Mohanty))
o , o Membe{A) Vice-Chairman
Im

12.06.2008 . Heard further in-part. Caltthis matter
on 22.07.2008for further hearing.

- (Khushiram) - - (MR Fohanty).
Member{A)-" - Vnce-(‘ha:rman

rod
¢

,’{ A . : | : nkm
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22.07.08 Heard Dr J.L.Sarkar, learned
' counsel appearing for the Applicant
and Mr M.U.Ahmed, learned Addl
~D . Standing counsel appearing for the |
L Respondents. Perused the materials
placed on record. Hearing concluded.

Order reserved.

(Kh& (M.R.Mohanty)

Member{A) Vice-Chairman -
pPg
) . . ) . | ™

01.08.2008 Judgment. pronounced in open Court.
Kept in separate sheets. Application is
dismissed with cost of Rs. 1,000/- levied on

each Applicant. ’% ‘
A't%s:ﬁﬁ {M.R.Mohanty
Member{A) Vice-Chairman

im



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.154/07, 155/07, 27/07, 28/07, 203/06 & 204/06.
Date of Order : This the 1st Day of August, 2008.
THE HONBLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER
0.A. 154/2007

1.Smt Perly Kharpran, Sr. Accountant

9 Shri Jubanlak Hynniewta, Sr. Accountant
3.Shri;Woston Hynniewta, Sr. Accountant
4.Smti Sheree M. Swer, Sr. Accountant
5.Shri Paokhotinthang Haokip,Sr. Accountant
6.Smti Dariti Mawiong, Sr. Accountant
7.Smt Bebedicta wallang, Sr. Accountant

8 Smt Saira POassah Haque, Sr. Accountant
9.Shri Frankie A. Pariat, Sr. Accountant
10.Smti Arbina Pathaw, Sr. Acountant
11.Shri Samsul Kharkongor, Sr. Accountant
12.Shri Sudesh Pradhan, Sr. Accountant
13.Mrs Mary L. Warjri, Sr.'Accountant
14.Smti Silma Kharmihpen, Sr. Accountant
15.Smti Costarica Shadap, Sr. Accountant
16.Shri Jangkhokam Guite, Sr. Accountant
17.Smti Fatima Nongkyrih, Sr. Accountant

"18. Shri Pramod Kr. Basumatary, Sr. Accountant

19.Smti Ropsidora Nongsiej, Sr. Accountant .o Applicants
All the Applicants are working in the office of the
Accountant General (A&E), Meghalaya etc. Shillong

0.A. 155/2007

1.Shri Sujit Kumar Dey

‘Son of Late Motilal Dey

Senior Accountant
Office of the Accountant General(A&E)
Meghalaya, Shillong.

2.Sri Sitesh Das
Son of Sr1d. Das,
Senior Accountant,

* Office of the Accountant General (A&E)

Meghalaya etc, Shillong .......Applicants
 0.A27/2007

1.Methelda Lyngdoh, Accountant
2.Bethelda Sohtun, Accountant

PP Y
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3.Shimti Hek, Accountant

4.Emerencia Sohtum, Accountant
5.Maybolyne Kharmujai, Sr. Accountant
6.Bijoy Laxmi DuttaC/T

-7.Man Bahadur A/c, C/T

8.Sumit Ghatak, Sr. Accountant
9.L.B.Buam, Sr. Accountant .

10.Nandalal Raj, Sr. Accountant
11.Kwissida Dkhar, Sr. Accountant
12.Raju Chyne, Sr. Accountant
13.Icydora Kurbah, Sr. Accountant
14.Francis Xav Marbaniang, Sr. Accountant
15.Keshab Pradhan, Sr. Accountant

'16,Debabani Deb Roye, Sr. Accountant

17.Aloka Biswas, Sr. Accountant
18. Phai Singh Swer, Sr. Accountant

0.A.28/2007

1.Daplut Nongbri, Accountant

2.James S. Sohtun, Sr.Accountant
3.Hazel M. Rapsang, Accountant

4 Barbara Sawkmie, Accountant

5.Bobby B Laloo, Accountant’
6.Dapkyrmen Lyngdoh, Sr.Accountant
7.Freddy Kharpran, Accountant
8.Manjul Dey,C.O

9. Joptimai Syiem, Accountant
10.Bianghun Chyne, C/T
11.La‘I-Kyntimon Khyriem, C/T
12.Ashley Kharkongor, CO :
13.Amrit Kumar Ghosh, DEO
14.Evethshisha War, DEO

15.Banriknyti Kharsamai, DEO

16.Tony F Thangkhiew, Sr. Accountant
17.Devendra Chettri, Sr. Accountant
18.Antina M. Marpna, Sr. Accountant
19.Klen Singh Bhuphang, Sr. Accountant
20.R. Deigracia Sohtun, Sr. Accountant
21.Lumkur Kharnaior, Accountant
22.Dipankar Chatterjee, C/T

23 Newstar Roy Marbaniang, Sr. Accountant
24 Klesster Nongkynrih, Sr. Accountant .

By Advocate Dr J.L.Sarkar, S.N.Tamuli

- Versus -

1. Union of India, represented through
Respondent No. 2.

2. The Comptroller & Auditor General of India,

10 Bahadur Shah Zafar Marg,
New Delhi.

......Applicants’

......Applicant

. 2



3.  The Accountant General (A&E)
Meghalaya etc, Shillong.

4. The Accountant General (A&E)
Assam, Guwahati.

“% 5.  The Accountant General (A&E)
Mizoram,‘ Shillong.

6.  The Accountant General (A&E):
Arunachal Pradesh, Shillong.

By Advocate Mr G. Baishya, Sr.C.G-S.C
= 0.4.203/2006

Shri Kalyan Kumar Das

Senior Audit Officer (Group B)

Office of the Principal Accountant General (Audit),
Assam, Guwahat1

O.A.204/2006

* 1.Shri Ashis Kumar Acharjee
2.Shri Sankar Lal Paul
3.Shri Hiten Dutta
4.Shri Ashutosh Deb

. 5.Shri Dwijesh Ranjan Saha
6.Shri Tapan Kumar Halder
7.Shri Ranadhir Singha
8.Shri Sahadev Ghosh
9.Shri Subhendu Chakraborty
10.Shri Sujit Kumar Deb
11.Shri Bikash Roy ‘
12.Shri Bimal Kanti Bhowmic
13.Shri Dipan Das

All the Applicants are working as Senlor Audit Officer

(Group B) in the office of the Principal Accountant
General (Audit), Assam, Guwahati.

By Advocate Dr J.L.Sarkar, S.N.Tamuli
- Versus -

1. Union of India, represented through
Respondent No. 2.

2. The Comptroller & Auditor General of India,
: 10 Bahadur Shah Zafar Marg,
New Delhi- 110 002..

3. The Principal Accountant General (Audit)

........Respondents

.....Applicant : |

...Applicants

bz : -
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Meghalaya etc, Shillong.

4. The Principal Accountant General (Audit)
Assam, Guwahati-29.

,° 5. The Accountant General (Audit)
' Nagaland, Kohima.

6. The Accountant General (Audit)
Tripura, Agartala :

7. The Accountant General (Audit)
Manipur, Imphal. +ovver....Respondents

By Afivocate Mr M.U.Ahmed, Add1.C.G.8.C

O RDER (ORAL)
KHUSHIRAM. (MEMBER-A)

Since all these applications involve common questions of
law and almost similar facts, all the six cases are being disposed of by
this common order with the consent of the parties.

2. These Original Applications No. 154/07, 155/07, 27/07 and
28/07 have been filed by the Applicants who are working in different
capacities in the office of Accountant General (A&E) Meghalaya,
Shillong. On the bifurcation of this office into five offices of the
Accountant General, Assam, Meghalaya, Mizoram, Arunachal Pradesh,
Nagaland etc. The staff was allocated/deputed to different offices on the
basis of their seniority and option given by them. Applicants have
challenged the circular No.3307 dated 12.7.2006, Establishment Order
No.198 dated 21.11.2006 and Order No.53 dated 9.6.2006 (and circular
dated 31.03.2006 and 24.03.2006 in 0.A.203 & 204/2006) and prayed
for quashing of the same and not to send the Applicants on deputation
without their consent, nor the Applicant be disturbed. from their place

of posting without publication of a just and fair policy by giving tull

L. o —— e eAn
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scope to the Applicants. The Ciréulars/Orders challenged in these O.As | ! E]!E
are relates to the following matters. Estt-l order No.53 dated | ‘l
09.06.2,006jrelates to permaneﬁt allocation of Group ‘C’ and "D' cadres I
between the office of the AG (A&E) Meghalaya étc'. Shillong and
¢ AG(A&E) Assam, Guwahati with effect from 01.12.2005 on the basis of
the options exerased by the individual officials. Estt-1 Order No.198 ‘ ‘
dated 21.11.2008 relates to allotment of Group ‘C’ & ‘D’ officials of the ‘
office of the Accountant General (A&E), Meghalaya, Arunachal "
Pradesh‘ and Mizoram after 'creating independent offices of the
Accountant General for those States and the Circular No. 3307 dated | -
12.07.2006 which relates to calling of option from Group C' & D

officials of AG(A&E), Meghalaya, Arunachal Pradesh and Mizoram,

Shlllong for permanent allocation to the offices of their choice in the

prescrlbed option form enclosed with the circular. In O.A. No. 203/06

and 204/06 the Applicants have challenged the _circulars dated

31.3.2006 issued by the Pfincipal. Accountant General, Audit, .
Meghalaya eﬁc. Shillong being cadre controlling aﬁthority had‘ notified
for fresh options from all the Group B’ Officers of this ofﬁce.from'
Section officer to Sr. Audit-Oﬂieer except Commercial Officer born on ‘ '\{

common cadre on or before 17.04.2006 for onward transmission to the

Cadre Controlling Authority. The circular dated 24.03.2006 issued by

the Comptroller & Auditor General of India relates to separation of
common cadre of Group B’ officers in the A&E and Civil Audit offices in

North East Region: along with opﬁon form calling for fresh option from

| wup ‘B’ officers belonging to common cadre for permanent transfer
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to the Civil Audit Offices in North East Region for allocation of -

concerned offices on the basis of their seniority-cum-options exercised

. by them.

3. The Circulars/Orders challenged in these O.As are relates
to the following matters. Estt-1 order No.53 dated 09.06.2006 relates to
pefmanent allocation of Group ‘C’ and ‘D’ cadres between the office of
the% AG (A&E) Meghalaya etc. Shillong and AG(A&E) Assam, Guwahati
with effect from 01.12.2005 on the basis of the options exercised by the
individual 'ofﬁcials. Estt-1 Order No.198 dated 21.11.2006 relates to

allotment of Group ‘C’ & D’ officials of the office of the Accountant

General (A&E), Meghalaya, Arunachal Pradesh ‘and Mizoram after |

éreating independent offices of the Aooountant General for those States
and the Circular No. 3307 dated 12.07.2006 which relates to calling of
option from Group ‘C & D’ officials of AG(A&E), Meghalaya,
Arunachal Pradesh and Mizoram, Shillong for permanent alloca.tion to
the 6fﬁces_ of their choice in the prescribed option form enclosed with
the circular. The other circulérs dated 31.3.2006 issued by the Principal
Accountant bGenerél, Audit, Meghalaya etc. Shillong being cadre

controlling authority had notified for fresh options from all the Group

‘B’ Officers of this office from Section officer to Sr. Audit Officer except

Commercial Officer born on common cadre on or before 17.04.2006 for
onward transmission to the Cadre Controlling Authc;rity. The circular
dated 24.03.2006 issued by the Comptroller & Auditor General 6f India
relates to separation of common cadre of Group ‘B’ officers in the A&E

and Civil Audit offices in North East Region along with option form

G
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calling for ﬁ‘esh option from all Group B’ officers belonging to common

cadre for permanent transfer to the Civil Audit Offices in North East

Region for allocation of concerned offices on the basis of their seniority-

cum-options exercised by them as per instruction contained in para 3 of
the policy.
“Permenent posting of Group B’ officers of common
‘ cadre against the required strength of various Civil
A Audit/A&E offices shall be made by the respective
cadre controlling authorities strictly on the basis of
the seniority of officers who have exercised their
option for allocation to such offices, irrespective of
their base office.” '
The option so exercised shall be final and no further change in the
above option would be allowed in any case. Option be given for final
allocation in the order of preference. The circular dated 20.4.06 issued
by the Principal Accountant General (Audit), Assam, Guwahati and
relates to separaton of common cadre from Group B’ officers of civil
audit offices of North East Region extending the date to exercise fresh
option from 19.04.2006 to 28.04.2006 stating that previous option
exercised in compliance of the office circular dated 31.03.2006 may be
treated as cancelled.
4. In brief in all the six cases ,the Applicants have protested

the allocation of the applicants to different offices on account of

bifurcation of the oﬂioe of the Accountant General (A&E), Meghalaya,

Shillong and their placement on “allocation or alternatively on |

“deputation on the basis of their options and seniority.

5. In this background of the above circulars the separation of

the cadre . based on the option exercised by the individuals of

g




different categories was acted upon strictly based on seniority. The
junior staff who were to be shifted to man the deficit offices are also

entitle to receive deputation pay on their transfer. Learned counsel for

the Applicantswhile arguing the case submitted that pick and choege.

policy was adopted while the Applicants were taken on deputation. The
entire scheme is perverse and violative of Articles 14 and 16 of the
C@%stitution of India. The whole scheme should be operated after
making modifications in scientific, transparent and practical manner.

6. The Respondents have filed written statement stating that
office of the Accountant General of undivided Assam operated from
Shillong. The Controller and Auditor General keeping in view the
' requirements of work, public interest and the interest of the States
concerned established Accountant General offices at Kohima
(Nagaland), Imphal (Manipur), Agartala (Tripura) and Guwahati
(Assam). All these offices were initially manned by Group B’, “C’ and
D’ staff from the Accountant General’s office at Shillong. Subsequently
the .Aocountants General Offices in Nagaland, Manipur and Tripura
recruited their own Group ‘C’ and ‘D’ staff and these cadres became
exclusive to these offices. However, the Group ‘C’ and ‘D’ cadres in 'ghe
Qfﬁces of the Accountant General (Meghalaya, Arunachal Pradesh and
Mizoram) at Shillong and Accountant General (Assam) at Guwahati
continued to share common cadres of Group ‘C’ and D’ staff. The office
of AG(A&E), Assam subsequently shifted to Guwahati in the year 1980.
Even after the shifting, the two offices continued to share common

Group ‘C’ and D’ cadres with the office of the AG(A&E) Meghalaya,

T

IR NN
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Arunachal Pradesh and Mizbram at Shillong also continued to exerdse

cadre controlling resﬁonsibility. It may be pointed out that in_the

 appointment letters of the applicant there was a clause that the person

being offered appointment was liable to be posted in any of the existing

offices or_any new office opened by the Department in the North East
I_{_ggi_qx_l_. The offices of the AG(A&E) Arunachal Pradesh and Mizoram at.
Shi,}épng was also simultaneously shifted with effecf from 01.0‘4.2006.
As per réquirements of the Department in fulﬁllmg its statutory and

constitutional 6b1igation under the Comptroller & Auditor General

(Duties, Powers and Conditions of Service) Act 1971 and the hardship

that may be caused to his empldyees in this regard, the office of the
AG(A&E) Meghalaya, Arunachal Pradesh and Mizoram, the
- Comptroller & Auditor General had the option of declaring the staff in
these offices surplus and surrendering them to the éurplus cell of the
department of Personal & Training for redeployment as per the policy
of the Government of India. Considering the hardship involved in such
an actiongthe CAG has, in all cases where new offices have been set
up/existing offices reorganized, decided upon a policy that would keep
the hard:ship to the minimum level by adopting the option of
temporarily transferring employees \&ho cannot be acoommodate;l in
the ofﬁce'of their choice from the surplus offices to the newly created
offices on the principle of seniority viz. ‘Last Come First Go’. The policy
inter alia envisages that all the émployees who exercised option for
permanent posting to a particular office would eventually be posted

back to the office of his/her choice. For the period where the einployee is
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posted to another office, not being his/her office of choice, the employee
is compensated by payment of an allow.ance as if the employee is sent
on ‘deputation'. Thus the Comptroller and Auditor General has followed
a consistent and uniform policy in ‘tlﬁs regard which has been
determined by the need to minimize inconvenience to employees,
ensure transparency and impartiality in the separation process
balanced with the Comptroller & Auditor General’s responsibility to
discharge his statutory and constitutional obligations in an efficient
and effective manner. AG(A&E), Meghalaya, Arunachal Pradesh &
Mizoram etc. vide circular dated 24.09.2004 called for option from
Group ‘C’ & D’ staff for permanent allocation to the AG offices for the
States of Assam, Meghalaya, Arunachal Pradesh and Mizoram. Those
options were considered on the principle of seniority with optees of
surplus offices being required to man the deficit offices on the basis of
‘Last-Come-First, Go’.I Due to ban of fresh recruitment 7all the offices of
the Indian Audit & Accounts Department are currently functioning
with below the sanctioned strength and the department is adopting
“persons-in-position” as the basis of manpower management and
accordingly the concept of sanctioned strength has lost all relevance.
The cadre separation was actually effected after 15 months of issue of
the policy Circular dated 24.9.2004 and there was no any undue haste.
In response to the circular dated 24.09.2004 the following Group ‘C and

D staff of AG(A&E), Meghalaya, Arunachal Pradesh, Assam &

- Mizoram had submitted options for permanent allocation/deputation.

No of options for permanent allocation (first choice) to the office of the

[ AG(A&E) [ AGA&E) | AG(A&E) | AGA&E)

Z —
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Assam Meghalaya | Arunachal Mizoram
Pradesh
Group C | 539 - 342 Nil Nil
Group D’ | 556 56 Nil Nil
v | No of optlons for deputation (first choice) to the office of the
’ AG(A&FE) | AGA&E) |AG(A&E) AG(A&E)
Assam Meghalaya | Arunachal Mizoram
¢ ‘ :| Pradesh
Group ‘C’ | 679 225 02 Nil
Group D’ [ 07 24 Nil 01

The persons in ‘persons in position’ in each cadre as on 01.04.2005 in
Shlllong and Guwahati offices was as below :

Persons-in-position | AG(A&E) Assam | AG(A&E) Meghalaya

, Arunachal & Mizoram
Group ‘C’ 588 300
Group D’ 64 50

The Respondents stated that the cadre separation exercise between

Shillong and Guwahati offices was done in a very fair, impartial and

transparent manner. Since the Guwahati office was a deficit office and

hence all Group ‘C’ and D’ staff who had permanently opted for that
‘office would have inevitably been accommodated in that office anyway.
| There were no permanent optees either for Arunachal Prédésh or

Mizoram offices. Therefore all optees for Assam office would have got

their choice, the optees from the surplus Meghalya office only would

have in any casé been sent on deputation to Aésam, Arunachal Pradvesh
and Mizoram which are deficit offices in terms of seniority. The
| deputation arising in this situation is not a deputation in the normal
- sense of the term. Since all employees on creation/reorganisétion of the
offices cannot be immediately straightway accommodated in the office

of his/her choice, the staff from the surplus offices will have to man

. W\AC‘4 .
positions in the deficit ofﬁcesl\they are being deputed to as dictated by

the work. The formulation of a policy is a function of the Govermment
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and cannot be interfered with by the Tribunal unless there is !
arbitrariness. It is vﬁthin the competence of the executive to change a
policy, re-change it, adjust it and readjust it according to the

", compulsions and requirements of the circumstances. Hence the
Applications are devoid of any merit and may be dismissed.
7. Dr J.L.sarkar, learned counsel appearing for the Applicant
argued the matter in favour of the Applicants and he agreed to the over

‘o,

\ all iriteria of the formulation of the policy as issued by the CAG vide
circular dated 24.09.2004. He argued that in implementation of the
policy some confusion has been created to give benefit to some of the
employees and the conditions laid down in the above circular have not
been strictly adhered to. The Respondents had adopted “pick and P

|

choose” policy for some of their favourite employees and thereby i
implementation of the policy has result in the miscarriage of 3ustice. He | ’ ;
also argued that cadre separation scheme was implemented ignoring E
the “sanctioned strength” which was replaced subsequently by words |
like “required strength” and “person in position” which is fluctuating,
variable and is not legally and administratively just and fair. The l
entire process of cadre separation is colourable, under camouflage to R
favour a few and thus arbitrary. The learned Sr. Standing counsel for
the Respondents Mr G.Baishva argued that scheme of separation was
made attractive by the Respondents by offering the deputation
allowance to the junior most staff being deployed to the deficit offices
otherwise also the scheme was based on willingness of the staff taking

into account their seniority and options. He also stated that in the

7~
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appointment letters of Respondents there was a oondition that they are
duty bound to serve in the then existing offices or any of offices which
1::‘:: were to be Sﬁhﬁ’ in future in North East Region. Meanwhile some of L
the Applicapts have also got relief and thus the O.As in respect of such { T
| Applicants have become infructuous. The learne(i Sr. Standing counsel 3
argued that the policy is an executive decision and this cannot be a
su\ﬁ%ct matter of jﬁdicial review. The Applicants have approached this
Tribunal without exhausting the departmental remedies available to
them for redressal of their grievances. Since transfer and posting of the
emi)loyees is not a subject matter for judicial' scrutiny and the
Applicants had n.pt approached the Respondents for redressal of their
grievances, the learnea Sr. Standing counsel pleaded that the
Applicétions may be dismissed. ﬂe also demanded that heavy cost
should be imposed on the Applicant for approaching this Tribunal
without exhausting the available remedies with the depai"tment.

8. Tn most of the cases the order not to disturb the Applicants

from their present posting and to maintain status quo was passed

earlier which were modified to the extent to allow the officials to be

sent on short deputation/tour to deficit offices/stations.

9. We have considered ' the arguments advanced( by the :
learned counsel for the rival parties and perused the material placed
before us. We are of the opinion that bifurcation of the cadre is a policy
matter and Applicénts as a condition of their servicia were duty bound
to serve in any offices of the Accountant Generval in North Eastern

Region which were then existing or were to be opened in future. They
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have no right to qﬁestion the policy of separation of cadre to man the

newly opened office of the Accountant General in North East Region.

We did not find any lacuna in the policy to favour a few employees as
éﬁéged Aby the learned counsel for the Applicants. However, if such a
mistake take place in some case, the Applicants had the opportunity to

represent (in individual cases) and the Respondents should be obliged

 to exaa‘%i.ne the matter and rectify the mistake, if any. But the

’Applicants instead of exhausting the grievance redressal mechanism

available withirthe department have approached the Tribunal by filing
this Application under Séction 19 of the Administrative Tribunals Act,

1985. Applicanfs cannot take advantage of the situation and av‘oid the

|

- transfer/deployment without exhausting the opportunity for grievance

redressal available to them within the system under Section 20 of the

Administrative Tribunals Act, 1985-Without having exhausted all

possible avenues for grievance redressal this application could not have
been filed before the Tribunal. The Respondents are duty bound to take
such type of policy decision, as has been taken by them to deploy the
personnel of the Respondent Organisation. The word 1deputatioin.‘ used

in this case is also not 'deputation’ in real sense of the term but the

Applicants will get deputation allowance for working in thé‘_ same

department and that too in accordance with the conditions of their
appointment. The Apex Court in the case of .S.C.Saxena vs. U.OI &
Ors. (reported in (2006) 9 SCC 586 -para-6), held that “a Government

servant cannot disobey a transfer order by not reporting at the place of

, |
posting and then go to a court to ventilate his grievances” and that it is
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his duty to first report for work where he is transferred and make a

representation as to what may be his personal problems and that the

‘tendency of not reporting at the place of posting and indulging in

- litigation needs to be curbed”. Since opening of offices of Accountant

General (A&E) in various State Headquarters of North Eastern Region

in public interest is a matter of public policy and transfer is an incident

~of service and the Applicants have not availed of the opportunity for

R :
redressal of their grievances within the system, the Tribunal has no

reason to interfere with the matter and we feel that Applicants, by
misuse the process of the Court, have held the entire system to ransom
in the interest of their own personal benefits (without any regard for
the condition of service laid down in .their own appointment letters

making them liable to be transferred/posted to their existing or any

 new offices to be zgﬁ@% in future in North Eastern Region and the

requirement of public service) by filing applications without availing

the available remedies for redressal of grievénces under Section 20 of

the Administrative Tribunals Act, 1985. We are of the ‘considered

opinion that these cases are devoid of any merit; as we have found that
the scheme for redeployment of staff by obtaining their option (and to
deploy them on deputation) to be outcome of a healthy personnel
management; and, if any of Applicants still have got any grievances,

then he/she should represent to the authorities only after joining at the

" new station in terms of the Apex Court decision in S.C.Saxena vs. U.0.1

& Ors. (supra).
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devoid of any merlt) with costs of Rs.1000/- on each Apphcant which

shéuid be reahzed by the Respondents.. All the Misc.Petitions No. 27/08

& 140/07(111 0.A.203/08), 141/07 & 28/08 (in 0.A.204/07) &‘ M.P.41/08

“é(m 0.A.28/07) also stand dlsposed of and all orders for mamtammcr

status quo or not to disturb the Applicants from their pres

-y |
ete. also stand vacated.

Orlgmal Apphcatlons are acoordmgly, dlsmlssed (being

pnt posting

*r
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IN THE CENTRAL ABRHHSTRATIVE TRIBUNAL

GUWAHATI BENCH : GU,W{‘\I‘{ATI

oaNo 2@ [P /2006 IP——

DR
Shri Ashis Kumar &charjee &\.Othersl.? et -

- Vst B
Union of India & Others

-

SYNOPSIS

The applicants are SOG Examination qualified officers now working as Senior

Audit Ofﬁce_r ‘in Group ‘B’ cadre. They are posted in the office of the Principal

‘Accountant General (Audit) Assam, Guwahati. There are other offices of Accountants

General (Audit) in Meghalaya, Manipur, Tripura and Nagaland states.

By Circﬁlar No. 144-NGE (APP) 17-2004 dated 24/03/2006, No.Estt-I/Audit/1-
51/2005-06/394 dated 31/03/2006 and Circular No. Estt-JAudit/1-51/2005-06 dated
20/0'4/2006 the resfaondents have circulated a scheme of separation of cadre of Group ‘B’
ofﬁcers in Civil Audit offices. The scheme has been formulated on the wrong premises of
base office, common cadre/ combined cadre, cadres of SO, AAO, AO_ and Sr.AO.
Mor’eover, the scheme called for option and after receiving options brought into play the
concept of ‘required strengt_h-’ subétituting the ‘sanctioned strength’ in Para V of the
scheme. The term ‘fequired strength’ adds to ‘eagueness’ of the scheme. The scheme
of separation of cadre is as such not just and fair and is illegal. The applicants are likely
to be very adversely affected by the scheme in the matter of seniority and place of
posting. | |

| The preference for posting to deficit offices as per para IV of the pohcy has not
been taken. Such preference has been taken in the Accounts side. Thls 1s dlscnmmatory
offending Atticle 14 and 16 of the Constitution of India. Moreover, sending on
deputatlon without option is 1llegal

- Applicants pray for setting aside or implementation of the policy after

" modification in a scientific, transpatent and practical manner.

Q\Q«:ocu&t)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

An application under Section 19 of the A.T Act, 1985

Py Q{ 12006

0.A No.

8.

9.

Shri Ashis Kumar Acharjee
Shri Sankar Lal Paul

Shri Hiten Dutta

Shri Ashutosh Deb

Shri Dwijesh Ranjan Saha
Shri Tapan Kumar Halder
Shri Ranadhir Singhé

Shri .Sahadev Ghosh

Shri Subhendu Chakraborty

16. Shri Sujit Kumar Deb

. 11. Shri Bikash Roy
12. Shri Bimal Kanti Bhowmic

13. Shri Dipan Das

Applicants

&

(1] Nl T

A B S

Sled \')3 Yhe applicomy

- Aasdis MRanart JAQ—C)\a«rde




All the applicants Nos. 1,2, 3,4, 5, 6,7, 8,9, 10,
11, 12 and 13 are working as Senior Audit Officer
{(Group B) in the Office of the Principal Accountant

fieneral (Audlt , Assam, Guwahati. o

--Versus--

1. Union of India, Represented through
Respondent No.2

A
‘

2. The Comptroller & Auditor
General of India,
10 Babadur Shah Zafar Marg,
New Delhi - 110 002.

\JACCP\GY(\»

3. The Principal Accountant General (Audit),
Meghalaya, etc., Shillong-1.

4. The Principal Accountant General (Audit),
Assam, Guwahati - 29

'5. The Accountant General (Audit), Nagaland,
Kohima

6. The Accountant General (Audit), Tripura,
Agartala

7. The Accountant General (Audit), Manipur,
Imphal

~-Respondents—-



P
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Particulars ?fof w"hic_'h‘ this application is made

The aﬁpliéat’ion 1s made against the sebaration of the common cadre of Group ‘B’
Ofﬁc¢rs in the A &A A.E and Civil Audit Offices Ain N.E Region as stated by tﬁe
respondents in Circular No.144-NGE (APP) 17 - 2004 dated 24.3.2006, ahd No.Estt-
ﬂAudiU 1-5 1/_2005-06/?;94 date;i 31.3.2006, and Circular No.Estt-I/Audit/1-51/2005-06/22
dated 20.4.2006,_ and ag‘afnét‘ non-compliance of directives for obtaining preference for
posting to thé ,.deﬁci.t ofﬁceé.' |
Jurisdiction

The gpplicants‘ ;cieclafe that the subjéct matter of the case is within the jurisdiction
of this Hon.’.lél\e' Tribuﬂal ,' . |
Limitatidn v' . B

The application 1s W1thln the pen'od of limitation prescribed by Section 21 of the

AT Act, 1985.

Facts .(,)f the Case -

4.1  That fghe appli;:;lﬁfs.?‘-ére Citizens of Indial and as such are entitled to the rights dnd
privilgdges gu‘glfanteg(i by the Constitution-of India.

42 That (hé abp'licﬁ_gnt‘s" a;ré Qroup ‘B’ Officers Designated as Senior Audit Officer (fqr
Short Sr.AOs) posféd_in the Office of the Principal Accountant General (Audit),
Assam, Guwahati. -Tﬁéy all have qualified S.0.G Examination, which is basic

requirement for Section Officer. They;havé a common cause of action regarding a

¥
:
;

<
3!
<

5;/0@/0@

scheme of so called separation of cadre of Group ‘B’ officers and as such pray for -

the pehnission to file the Common application under Rule 5(4)(a) of the C.A.T

procedure Rules 1987.




43

44

Cllerk/Auditor. Interse seniority of the feeder cadre officials for promotion as S.0 -

- -opening promotional avenue to the_ofﬁcers have been divided as SO (20%) afn&

4

‘That in the N.E region there are Audit Officers under respective Accoﬁntant
General (Audit) for Assam, Nagaland, Manipur, Tripura, and Meghalaya etc:

The promotional avenue is as under:

Clerklﬁuditor

~(on passing of $.0.G Examin‘ationj

3
3
[ Section Officers (SO) - 20% .
. =100/ %
| Assistant Audit Ofﬂcer (AAO) - 80% g
i ’ - : x
[ Audit Officer (AO) - 20%
- L =100/ -g
Senior Audit Officer (Sr.A.O)-80% <=

It is stated that there have been causes for transfer and posting of personnel
in the different cadres in the different offices of the states mentioned above. For

this the offices have used different terminologies such as Common Cadre,

Combined cadre, base office, etc without defining the same terms. Personnel -
passing S.0.G examination from a particular office are promoted as Section

Officer (for short S.0) without reference to seniority in the feeder cadre i.e.,

was not made. The office has circulated a Transfer policy in 1996, which _reﬂeets’*‘

some working arrangement together with D.O Letter dated .8.9.98. The applicents;
- v _ {
have been guided by the said policy circulars as being within the term commoﬁr

cadre therem (Copy of the Transfer policy of 1996 and letter dated 8.9, 98 are;‘

enclosed as Annexure ‘A’ and ‘B’ respectively).

~5£

That the post of SOs under restructured Policy of the Government of India for

£
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4.6

‘ ‘ 5
up g;a ded . as A}AO?-(80%)- The upgraded higher scale is given to AAOs on

seni.o"rity basis without positive act of selection, and incumbents in the posts

continue to dlscharge the same function. From AAO, promotion is to Audit

» Ofﬁcer 80% of the posts are’ upgraded as'Senior Audit Officer and promotlon is

given ,baccordin‘g to seniority as Audit Officer and the A.Os and Sr.A.Os discharge

the-%same function. In other words, Sr.A.Os are senior persons as Audit Offices

and 80% of such Audit Officers are designated as Sr.A:Os: It is stated that with

increase in the tot‘al‘_number of A.Os, the number of Sr.A.Os and A.Os (20%) shall

' ,jncrease, and with decrease ifi the total number of A.Os, the number of Sr.A.Os

and A.Os (20%) shall decrease.
That the reSpondents have circulated a scheme for so called separation of cadres

for Group ‘B’ ofﬁcers without application of mind. The scheme has been

' published wrthout ﬁrst completing the basic requirement of formation of distinct

cadres. The corrected joint cadre has not been published or circulated in these

r——

days of rrght to mformatlon Without knowledge of Jomt cadre, separatron of

cadre remams to be more vague and opens rooms for arbrtrarlness and favoritism
in tl_le matter of tr_ans,fer/promotlon.‘ Moreover, neither th_e service associations nor
the :ernployee’s have .been in any manner associated in framing the so-called
scheme of separatio'n.' The seheme of the so-called separation of cadre as such

does not satisfy- the. requlrement of administrative faimness, fair play and openness

~and’is therefore perverse and v1t1ated by arbitrariness. The Scheme has not been

fonnulated ina screntlﬁc and practical manner.

That in terms of C,.&.A G’s letter No. 144-NGE (App)/17-2004 dated 24.03-2006

comrnunicated vide circular No. Estt.-1/Audit/1-51/2005-06/394  dated

Asdvs Muemon Jvd\wf.d‘*

0T /os/oé
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4.7

4.8

W

_ 31-03-2006 of the Olo the Principal Accountant General (Audit), Assam,

modalities for separation of common cadre of Group ‘B’ Officers in A & E and
Civil Audit Qfﬁces in North Eastern iNE) Region have been framed. As per the
above eireu-lar, -'all'Group ‘B’ Ofﬁcers were to exercise option on or before
17-04-2006 posititrely for onward transmission to the Cadre Controlling
Authority. Subsequently the last date of exercising option were extended up to
26-04-2006 Videﬂ _Controll’ing Authorities  Circular No..Estt;I/Audit/ 1-51/
20(‘)‘5“-(‘)6/22 daterl.‘Z-A().4.2006 The option form was also revised suitably vide letter
ibid. |

Copies of letter dated 24.3.2006, 31.3.2006 and 20.4.2006 are enclosed

as Annexure‘C" and ‘D’ respectively.

That the letter dated 13-04-2006 enclosed with letter dated 20-04-2006 (Annexure
D) unambiguously stipulates as under:

“It has already been made clear in the policjr for separation of
‘cadres that final allocation of Group ‘B’ Officers belonging to

ﬁ common cadre shall be made strictly on the basis of their

"semor ity-cum-option_exercised by them irrespective - of thetr base

oﬂ' ice.”
Itis stated that the A.Os (20%) are junior to the applicants.

That after completlonr of the process of exercising option on 26.04.2006, CAG’s -

office sent clarification vide CAG’s letter No. 221-NGE (APPY 17-2004 dated

25-04- 2006 which the applicarits came to know later regarding Para V of the

: pol1cy of separation of Group ‘B ofﬁcers earlier circulated replacmg the phrase

‘SANCTIONED STRENGTH’ by ‘REQUIRED STRENGTH”

Copy of letter dated 25.4.2006 is enclosed as Annexure-E

m(ia
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- 4.10

4.11

4.12

g

That the clarification given vide CAG’s letter dated 25-04-2006 (received in the
o/o fhg PAG, Audit, Assam on 26.04.2006)»,- were communicated to thé Qeneral
Secreta;y, Civil Audit Aséociafion (AAOQO’s, SOs) vide letter no. Estt-I/Audit/
1-51//06-07/498-499 dated 08-05-2006.

* Copy of the letter dated 8.5.2006 is enclosed as Annexure-F

That previously options were exercised vide (i) Circular No.

Estt.v—l/Audit/ 1401/03-04/275 dated 03-11-2003 as well as (ii) Circular No. Estt. —

1/Audit/ 1-51/03-04/101 dated. 06.07.2004.0ption exercised vide Circular dated
3.11.2003 was subsequently cancelled.

Copy of the letter dated 6.7.2004 enclosed as Annexure-G

That as per ?claﬁﬁcation given in Para (ii) of CAG’s letter dated 25-04-2006, an-

Ofﬁcer- who cannot be accommoda'tgd to the Office of his choi‘c‘:.c_a as per hlS option
exerc_:iée’d, he'n/ill be posted on deputation to deficit offices and will remain under
the cadre control ‘<;f .the Principal Accountant Genéral (Audit) Meghalaya Shillong
till he-is vpermanently allbcated-to the office of his choice mentioned in th_'g option

form.

That the Group B officers of the o/o the Pr. Accountant General (Au) Assam, have _

been made to-exer‘cise their option within 26-04-2006 as per ipolicy circulated

which stipulatéd vide Para V that if the number of optees for a particular office is

less than the sanétibned strength of that office all the optees shall be allocated to

that office. The 7}Gi‘()up ‘B’ Officers of Guwahati office exercised their option on

-the understanding that the number of optees for Pr. Accountant General (Au),

o g—

ASSéni,,Guwahati would likely to be within the sanctioned strength and therefore

-

all of them would be accommodated in their present office. After the process of

-
[

KM‘\"\_OJ’\/ A‘C}\.

o'{—/e%/az

——
e

¥
!



e

A
8

exercise of option was completed on ‘26-04-2006, clarification issued by the

CAG’s office vide letter dated 25-04-2006 was communicated vide letter dated

08-05-2006 to the Association. As per said clarification, the word ‘sanctioned

%

—_—

m———— ‘&

reversal of a vital clause of the scheme made by way of issue of clarification after
exercisé of 'option -‘should have been followed by further cancellation of the
options so exercised making them invalid.

‘Para II of the 'policy paper states that vacancies in combined cadre may be
propoﬁionately distributed among all the concerned offices and the existing staffs

may be allocated to various offices against their required strength i.e. sanctioned

strength’ has been replaced by the word ‘Required strength’. This action of
— . PESSREY .~ ~adiawe ) s

e Py e Lo

strength minus vacancies proportionately distributed in each cadre.

As per existing policy as reflected in various reports vacancies of different

cadres ‘are determined with reference to the sanctioned strength in respéctive cadre

i.e. vacancy is equal to sanctioned strength minus man-in-position. The adoption

of the new term ‘required strength’ is not in conformity with the existing norms
P e .

P -

and is therefore without any basis. Adoption of ‘required strength’ for the purpose
of determining vacancies in the offices under so called combined cadre system
would lead to incorrect position of vacancies in the offices, causing scope for

arbitrariness and favouritism.

If the total number of optees of 'a,_particular cadre for a particular office is

" within the sanctioned strength of that cadre for that office, declér-ing surplus with

referéﬁ’ce to. required strength would be violative of the existing norm. As per.

~Para IV of the policy paper if sufficient volunteers are not available for posting on

p—

“deputation basis to the deficit offices the junior most person in excess of required
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strengthi.i_n e"é_ch cadre shall be sent to deficit offices and no willihgness will be

' . necessary for the purpose of deputation which is violative of existing norms of

>

-

-— >

deputatidh "a's v?illingness of the incumbent is a prerequisite to be fulfilled. The

‘ \appliqan'tsbeg. to state that in the circumstances the ‘Option’ becomes misnomer.

[ s

Sl is statéd that uptil now the repondents have neither issued any memorandum

showing number of posts/ vacancies according to their own scheme of separation

' nor has'hotiﬁéd the required numbers of officers in the so called deficit offices.

afte_r,_ re‘ceipﬁ .of options as per their own scheme and as such, denied the scope of

preference‘asﬁfdirected by i’ara v qf the policy of separation of conimon cadre, the

: applicants arégfiighly prejudiced and handicapped.

4.13

"‘,'.dated 3'1/‘03/2006 would be dealt with, CAG further confused by canceling options

That the .'r.es‘i).-ondents are working in utter confusion in the matter of forming the
cadres and callmg for option from the concerned officers through the scheme
dated 24/03/06 circulated on 31/03/06 Without canceling the earlier option
‘exercised vide"-"(.lircular dated 06/07/2004. Being unaware as to how these thion

.exercised vide (_fAG’s Circular dated 24/03/2006 issued under PAG’s Circular

bon Musaor Ak

i

-exercised” vide Circular dated 06/07/2004 and instructed to exercise option in

L

revised option form vide Circular dated 20/04/2006.

I

The applicants as disciplined officers had to submit the options. Most
‘unfortuhately the respondents again were caught in their administrative

inexpediency and issued letter dated 8/5/2006 communicating some clarifications

from CAG’S. ()fﬁce. These clarifications, instead of adding to clarity, made more
.'_,,_-.—-—-—‘—’-"' — - E e —

t complications .in the subject matter of cadre constitution. A new term called

¥

4

L P »

t
anrd"\

o% /o8 /o6

s

-éxercised vide Circular dated 24/03/2006 without stating the fate of earlier options
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4.15

~That the some of the applicants submitted representations in the matter of the

separation of cadres which is common cause of all applicants requésting for

received.
-,c-——--"""————:*

€

10

'-“require‘c‘i streﬁgth” has been brought into play in ‘pgfa V of the Scheme. The
: nearlier ter‘m‘ ‘s;mc'tioned strength’ has been substituted by ¢ required strength’,
'which is alien in the context of service jurisprudence. After this ‘no fresh option
" was called for. This “required strength” comprehends in disguise the power to

_exercise arbitrariness according to the will of the office.

wm
clarifications/ information and pofting out incongruities. But no reply has been

A -

‘(Cop.y of some representations are enclosed as Annexure H)
That the matter of separation of common cadre of Group B officers of NE Offices
was discussed on various occasions by the respondents. The applicants have come

to know fhat in the meeting held in CAG’s office on 28/11/2003 views were

~ expressed regarding cadre separation, minutes of which were also drawn. The Pr.

RSP

AG (Audit) Meghélaya, Arunachal Pradesh and Mizoram, Shillong expressed

openion that as per the principles enunciated by the CAG’s office for separation

of common cadre, keeping a common waiting list to any NE Offices in respect of

- those junior officials who would not be initially accommodated to the offices of

]

their choice due to non availability of posts woul_d virtually amourit to maintaining

a hither to existing common cadre since placing them in their offices of choice

might take 10'-‘1'5 years considering the sanctioned strength and 6pti0ns exercised

for a partiéulaf popular office. He also suggested that before separation of

common cadre it would be more appropriate to have the proposed Arunachal
. - '-—'gﬁ

Pradesh and Mizoram Audit offices created and options called for those new:

Fotia Kanenor ek

C O iy B

e

-

&% /o8] /ot
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4.17

11

| ‘\ofﬁces; In the said meeting it was also resolved that option for new Audit offices
of Arunachal 'Pradesh and Mizoram might be called for. The applicants have

" come to know -that such options were not called for. ™

That the pldlicy of separation of cadre (Annexure - C) in para IV states that if

options are not received for the posting in the deficit offices on deputation basis

the junior most persons shall be sent to deficit office. However, according to the

scheme itself before sending to such deficit offices preference to be obtained from

Pt

such junior persons for posting in such deficit offices. The relevant portion is as

under: .

“....However, they may be asked to give theii' preference for

such posting mentioning the names of such deficit offices and

W
- as hr as possnble they may be posted to such ‘deficit offices on

the basis of thelr semorlty and preference given by them for
this purpose. These persons shall be posted to the office of their
choice on the basis of their seniority on avhi[abiliiy of
’subsequent vacancies against the required strength in such
offices. The surplus optees shall also form part of the cadre of

their office for which option was exercised by them.”

1t is stated that no such preference has yet been called for or obtained from the

applicants. The respondents have not yet decided as to the number of officers in

the so called deficit offices. The applicants state that their position in Guwahati

. Office should be determined as per sanctioned strength.

That the policy-of separation of Audit Office, Assam is the same as that of A.G (A

. & E) vaﬁAce, Assam i.e, Accounts side. In the case of Officers of A & E Office,

.' Assam, the option for preference for posting in deficit offices as explained in

. PR A
BRSO SN

W

Ma\f‘d«
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4.19
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12
preceding Para has been obtained in the prescribed form. No such preference has

been taken from the applicants who are the officers of Audit Department.

(A copy of the preference given» in A & E Office is enclosed as Annexure —1)

That A & E Office, Assam has circulated on 16-05-2006, the list of surplus Group -

pam——— e

B officers asking them to give their preference for posting to the deficit offices on
[nunnll X

deputation basis. It has been stated therein that the posting would be made on the

—_—

basis of seniority and preference.

(Copy of the circular dated 16-05-2006 is enclosed as Annexure — J)

That it is' stated that the respondents are working on wrong premises that there

" have been the cadres of 8.0, AAO A.O and Sr. AO e-fe separate cadres. In fact,

 — — N

under cadre st;ructure, SO and AAO form a cadre of officers 20% as SO and -80%

as AAO i.e, iotal 100%. With the variation of thl_s 100% the numbers in SO and

" AAO shall _va’ry-in other words SO and AAO is a composite cadre of officers.

O

i
3
:
g
g
£

_Si_rhilarly, AO (20%) and Sr.AO (80%) form 100% of Audit ofﬁgglfs, which forms

" the compoSite cadre. 20% and 80% posts a»rgﬂiggxtricabl'}:l mixed. In the case of

—

Separation undeér impugned policy the respondents have not yet determined the

o —

- separate cadre for SO/ AAO/ AO/ Sr.AO. No memorandum of showing strength

v"’;_:————

of watertight cadre of SO/ AAO/ AO/ Sr.AO has been issued till now.

e

420 That -ﬁthe applicants may be transferred on deputation under the vexed scheme/
‘ "policy of separation of cadre. Thefe is no scope of deputation without option of

- the congﬁéme_d officers. That neither any option has been called for from the

ap,p'licants’for deputation nor the applicants have opted for députation. All the

“applicants have exercised option for posting at Guwahati under the policy

‘ circulatcdender the policy, junior officers shall first be transferred. The

656/08/06
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applicants are St. Audit Ofﬁcers-and are senior to the Audit Officers and they are

liable to be transferred only after the transfer of Audit Officers, who are junior to

4

them. The' cadre position in each category with number of post in each office

- should be ﬁrst determined including 20% and 80% post and after that only the .

scheme may be operated in a scientific manner.

That in the circumstances of the case the applicants beg to state that

administrative arrangements and orders made so far do not reflect fair

- N

administrative policy made for the so called separation of cadres and the orders

and c1rcu1ars 1n thlS regard have been issued wh1m51cally and arbitrarily.

" That OA Nos 125/2006 and 146/2006 have been pending before this Hon”ble

Tnbunal‘ on the similar matter 1ncludmg the crrculars and scheme annexed in this

PO

«ats
the applrcat-lon in those cases

“K” and “L” ‘Tespectively.) -

That the Assrstant Accounts Ofﬁcers of A & E office, Assam have also filed-
. 4 applrca_tlon_s (OA No.115/06, 143/2006), which are also pending before this
o Hon’_ble Trrbunal and interim drders ot to disturb them™ have also been passed

in those cases.

That the apﬁliCants have come to know that in the Accounts side some officers

~ have been:'ordered for transfer . without making any policy in scientific manner

e

..said to rbe under impugned pohcy
S~

The apphcants have reasonable apprehension that they may also be transferred

1

o

r

' appllcatlon Interim orders have been passed in the sald cases not to dlsturb ‘

V(Coples of the orders dated’ 29 05 2006 in OA No. 125/2006 and-order dated
' "25 07- 2006 m MP No.59, 52 55 and 56 of 2006 are enclosed as Annexure-

. without makrng any scientific method, and dehors the senlonty position — after -

}CSJMQWMG

ot/on[ot
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5.1

5.3

5.4

: 6\
14

obtaining option and preference for deficit offices under the scheme of the

respondents themselves.

That it is stated that the sanction strength in Guwahati office is-
Sr.AO : 42 (80%) + AO : 9 (20%) equal to 51

(Copy showing staff strength in office is enclosed as Annexure — M)

oard'l-\

That there are separate offices under the different Accountant General which are
sometimes called the base offices and also the terms common cadre/ combined
cadre have been used resulting to the formulation of a policy/ scheme in most -

(2 * )
unscientific and impractical manner devoid of transparency.

ot /oR /oL

That the applicants are employees of the Principal Accountant General (Audit)

Guwabhati, which is their base office. The separation of cadre as circulated may

Asbins Koot en

jeopardize the posting position, which shall adversely affect them.

That the scheme of separation of cadre as circulated has no rationale and does not
ﬁt:t\hg situation‘now prevailing in the Audit Organisation. -
Grounds and Legal Provisions »

For that the sending on deputation without option is not permissible 1;nder the

process of law.

For that the concept of “required strength” is vague and abstract and provides

scope for arbitrariness in cadre constitution and arranging person in position.
For that under the scheme of separation of cadre as circulated, persons said to be
surplus shall be kept out of their allotted cadre which in other words reverts to the
concept of commén cadre.

For that without obtaining preference for. postiﬁg 1n deficit offices under the

scheme itself transfer/ posting in deficit office would be illegal.



‘15
5.5  That before arranging the correct seniority of Section Officers in the respective
Accountant General’s offices ‘on promotion from auditors by fixing interse
seniority of SOG Examination qualified auditors each year, it would be illegal to
act on the options called for which would give a march to erstwhile juniors over
their seniors. |

5.6  For that the concept of ‘base office’ and common cadre cannot function together.

5.7  For that after exercising of option new concept of ‘required strength’ has been

substituted in Para V of the scheme. This demonstrates whims and arbitrariness.

—

The entire scheme is perverse and violative of Articles 14 and 16 of the

JE
e .

Constitution of Indi_avand also offending the principles of administrative fai; play.
58  For that the seniors cannot be disturbed before thei_r juniors, and the scheme

cannot be implemented before finalizing the matter. |
6. Deiails of Remedies Exhausted: |

There is no remedy under any rule and this Hon’ble Tribunal is the only forum for
redressal of the grievances. H0we;/er, representations as explained.above were submitted
but no reply hés been received. |
7. Matter not previously filed or pending [befgre any other court.

The applicants declare that they have not filed any other Original Application in

any Tribunal or Court. The O.A. No.115/2006, 125/06 and 146/06 on similar matter

R

concerning the Gfoup ‘B’ officers of the office of the Accountant General (Accounts aﬁd

| _ Entitlement) Assam, and Principal Accountant General (Audit), Assam, Guwahati.

-

8. Reliefs sought for:

Under the facts and circumstances of the case, the applicants pray for the

following reliefs.

*CI'K

HA<cha
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. 81  The scheme of ser)aration of common cadre of Gr. ‘B’ officers in the Civil Audit

Offices in the N.E. Region “circulated under circular dated 24/03/2006

n«

(Annexure C) and 31/03/2006 (Annexure C) together w1th Circular dated ;_<7

20/04/2006 (Annexure D) be set a51de or be operated after making modifications

i in scientiﬁc, transparent and practical manner.

g

8.2 The applicants shall not be transferred to other offices from the office of the

j

- Principal Accountant General (Audit), Assam Guwahat1 — 781029 before é
completing the option and preference process for deficit office.

8.3  The newly sanctioned posts for SO, AAO, AO and Sr.AO in each office be -g
notified as per sanctloned memorandum. ’n

8.4 Any other relief or reliefs the Hon’ble Tribunal may be pleased to grant.

The above reliefs are prayed for on the grounds stated in Para-5 above.

9. Interim Relief prayed for:

During the pendency of this application the applicants pray for the following _
interim order:

-The applicants shall not be transferred/disturbed from their present place of

posting at Guwahati , which is their base office. e

The above reliefs are sought for on the grounds stated in Para 5 above.

10.  This application has been filed through Advocate.

11.  Particulars of the Postal Order.
(1)IPONo. o
(2) Date of Issue -
- (3) Issued From .
(4) Payable at .-

12. Enclosures'as stated in the index.



, VERIFICATION

~

I, Shri Ashis Kumar A_charje@ Son of Shri Gouranga Chandra Ach;ujee, aged
about 48 years working as Senior Audit Officer in the office of the Principal Accountant
General (Audit) Assam, Guwahati do hereby verify that the statements made in
parag'raphs 1,4, 6 to 12 are true to my knowledge and those made in paragraphs 2, 3, and
S are true ’to my knowledge .as per legal advice. I have been authorized by other

_ petitioners to sign this verification on their behalf, which I do accordingly. I have not

- suppressed any material facts.

. Guwahati i Asbnn Wuresr ‘ G‘v‘ |

Date o7 -~ 03-2004% . : Signature
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OFFICE OF THE
ACCOUNTANT GUNERAL (A5-£ ,, ASSAM
Ll who ’
POLICY FGIR TRANSILR / POSTING o3 COMMON CADRE OFFICES IN THE
NORTH CASTERN REGION.

. As per Headquarter office tetier ne 1037 N2/ 127-88 dated!
Officers Grade Examination passed staff o Accounts and [
promotion to Scction Officers are (o be posted i the ofhh
exaiination.

23-02-90 as 61‘(‘ as pussible the Scction
tirement offices in N. L. Region.on their
¢ from which they passed the above

IR R TR T e e e s Ak g

2. /s per Headauarter office letler no F354-NGE AP/ 9495 dated G1-10-96 the AAQs/ AOs/ Si
AOs are to be posted 1o the oifices of ticis « hoicy s et e pasaible D however, it s not possible e ,
post them o the office of tiicw chuice ther e posied tootaer offices en rotation basis for o specifi ‘1
period. . !

3. The tenure of posting in the outstation detieit aifices for (.
is 15 months as per agreemen. heid on
General,

< lirstand second dme tor SOs / AAQOs
F-O-T970 between e Association and the Accountant

R v e —

4. Oureview the aforesaid policy, it is furih ¢ decided Gt the wenure of posting for ANOS/AQs in the
outstation offices for the sccond time and whove wili be oineyear subject o the condition that the
) officers can avaiil of regular leave of 30 Ty

ddavs.ontys Leave availed in excess of 50 (Thirty)
days will be added (o the tenure of 12 maeni s,

‘e g .. N T ' oh ¢
. 5. The Common cadre officers who have never served at ottstetion offices may be transferred subject
of course to the item (2) above, first from the bottom of U setitarity list ol that office.
6. The officers who have never served at outstation offices in their respective cacres aller being
"posted back w their base offices have remained in their base office for the longest period may be
sclected first in order of station seniorivy for pestinit Lo outstation i mder o facilit

ate smooth
repatriation of their collcagues.

7. When baich of officer in a particular cadre rejoins their base offiee on the same day completing 1%
/2™ time wansfer, the junior most.officer from such batch may be taken ap for 2/ 3% transfer it
any.. '

8., The officers who are due o retire within two year may be exempted from the aforesaid -
transferred Liabilities.

9. Posting of a particular Common Cadre office: to an ouistation offices may be kept in abeyance in
casc of unforeseen incidents like sudden accident, demise of a fumily members, illness or urgent
administrative reasons.

[Authority: AG.s orders dated 22-03-2000 «t p/ 120 and p/3de of Tile 10.DAG(A)/Con-C/Ghy/Policy
Ntransfer/96] ’ .
b, Sd/ oh ¢ '
DAG(A)
¢ Abested
T
(_Advocoke)




an the same day afier completmy |t jum time wansler, the

o=
Amdrexing. 2
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CONIFIDENT il
1.0, No.l).IXC(A)/Con-C/
Lated (Zuvmhali, Septembey 08,1994,

Dear,

I'wouid Jike 1o daw youy dllention W the jssye of umely Iepatiiation of
ST A.Os/A.Os/AAOs/S.Os o thewr parent offjces alter completion of their tenure of
IS months/12 months. Ag You are aware, from the level of Section Officery onwards,
there is a common cadre for tansfer yy posting,

To streamhine (e whole proces, us. well as 1o remoye
inconsistencies | PIopose to adopt (e loliovang pohicy for y
Common Cadre officers in the Norty Eastern Region:

any perceived
‘.ms(cr/posling of
i b 4 .

() The officials Passing 1S 0. Exammation in N.E. Region wil] be

posted in the offices f; rom which they pagsed the said Examination, g4 lar as possible.

) The tenure of POsting i the vulstation deficj offices for the lirst and
second time for S.Os/AACs wil| reniain 18 months s per existing policy,

3) The tenure of posting for Sr AOSA Qs in the Oulstation offices for
the second tisge and above wil] b ONC year subject 1o the condition that the officer

will avail of regular leave of 3() days on Jeave Leave avai] i excess of 30 days wil)
be added to the tenure of 12 months,

) The common cadre officers why have already served 4 Oulstation

offices may be transferred first fiop the bottom of the seniority list of thay officc on
the time Presently in vogue,

() The officers who have already serveqd once at outstation offjces in their
fespective cadre and after being Posted back to thejr base offices have remained in
their base offjce for the longest periog may be picked up first in order of seniority for

Posting to outstation offices in onder 14 facilitate  smooth Tpatriation of thejr
colleagues,

. i
©) Waen a batch of ollicers in Particular cadre- rejoins their base office
Junior most officer from
such a batch may be picked up for 2344 trnster, itany,

OF Officers who ane due Lo retjre within (wo years m
the aforesajd tensfer ligbilitics, | v

® . }:fls&mﬁ of a pnnlsular common cadre, oﬂ'!ccr to an outstation otﬁcc
may be kept in Waitioe 1 case of unforeseen incendence like sudden dccident, demige

a4 be eXempled from

of family members, serious tlness or for urgent administrative reason.

I would request you o Kindly convey to us your comments if any, op
the above modaiitics of tr:msfcr/poslmg of common cadre officers at your carliest so
that o workybje policy can be lramed a (hyy end.

Yours sincerely,

Sd/.
1. Shri Sword Vashum,
Accountant General (AKE), _— |
Mcghalaya, Mizoram, cle, < o
Shillong, P : ’

Alersted - L
m’ : . ‘ o . ' P
ook Do e
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OFFICE or THE.PRINCI-PAL ACT AN HINERAL (AUDIT), ASSaM,
' NIAI_DAN[GAON, Bley. .« ).L‘i\‘;.i. _.”(“l‘\l,m\;:i,--'xlf-r29. _
Circulir No. ESiLI/AudiUl-51/2005-156/394 Dated; 3 1.03.2006

| QIRQULAR
— Su_bjécz’: ' Scparaz:ian'-"o'_"f Common Cudre of Croup

2 afficers in the Givil Audie
Offices in North [ gy Regivn, =

Consequent Upon Headquarter’s Oftice decision (o separate the comumen e

cadre of Group ‘B’ oflicers i the Civil Audit oftices in Norc: East Regi 1 Principal i~ .

AcCouniant General (Audit), Mephalaya ¢t Shillong: heing (e Cadre Controlling
‘ . . . - T e .
Authority has invited fresh option in (he preseaibed “Forpy o 'plien” from alf the Group
‘B’ officers of this officc (except Commesciny Otlicery). ' ' B
-_— e —— . »

In view of above, all e ncumbents i, Group 3 POsts (fiom Seetion

Officer (0 Sr. Audit Cflicer except Commereial QUicers) of This ollice bom o common
“Cadrs ars hereby Tequested to excreise egr oplion and subyyit to Ls-f Section on or

' . before 37.04.2_0(}6 po§iLivcly for onward fransmission 16 Cadye Controlling Aizthon'ly.

. In this connecticn, th [y Mg Srcuments on the gy
for informatyn and necessary guida o7 conp Loflicess: - '
Enclo:

bject aro-onclogod

"1l Letter No. Es[l.[/?h_zdft/! 2-312005-06.05-08 dated 27.03.2006 of Pr. Accountant
: General (Audy), Meghalaya, ... i . o : :

"2, C&AG’s letter No, 144-NGE(4;-, A7 2004 dated 2., J3.2006. .

3. FORM OF oPTION ‘ . . S K

o, Policy for Separation of Common Cudpre of Group i3 Aficers:in the Agp and o

Cwil Audit Officers in N.E. ¢ cgion. :
5. Copy of Sanction Strength of G 'p- Officers of dij, orent Audit Offices in N.g. .
" Region, - ‘ ) '

Authority:  pr, 4 ccountany Gcrieqal ‘s orders dated 31—'03-2006. o :1-_.“:;‘:“ SN

| S R
D, .:;':counuim.Genera; A&W) 7
' . . o vk LTy

. Do . :
Memo No,. Estt UAudiv1-5112005.06141. g7 .
Copy forwarded for information and-necessaryaction . -. . 3
© .Y They. are requested 1o bring the contents of the
circular 1o (he Notice o€ a1 Group " ‘B’ Officers

ﬁ -~ pdeployed in fiel; duiy vy the  instruction to"collect
2. . TheD.AG, (UC & C.AT tic “Option Form» perssally and’ submit the same

with i 2 nlaged date to EsiLI Scetion,

Dated: 31.03.2006 v
Hted; |

L TheDAG. (Agw)

3 The Scerctuy 16 the . ACC v, e (Audity, Assam .

4 All "ranch Officers : T T

s, All Group 32" Officers (0.0s .0 I3 exeépt Com. Oulicer) ‘ ' ) ‘ :

6. All Section y E ! L A

7. . Ail Notico Bogrd _ S : N‘)\’\ u ! ,
wp el o Ut

|
e o N - ».‘l

(Advocaly)
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OFFICE OF 113 FRACCOUNT AN T GEMERAYL, (AL
SHATL P X AN NIZOR AN,
e ARUNACHIAJ PRADESI A MIZORANI,

e —— ] .

! l\ll,':(:li/\l,.'\\’/\,
SHITE T« )1\'(':_-7‘).'( D01,

e

No: ,l‘)u((.l/;\.udiUl2~31/2005-0(./06 U Pnied: ::i'.().& 2006
Ta

o h ¢
pord
1. The Pr.Accountant Genernl (Auday,
Assam, Muldmngnon,
. . Doltola, Guwplnnu;29.
2. The Accountyy chic:‘ul (Audit),
. Trlpura, Agartal, -
‘3. The Accountug General (Audiyy,
Nu,r;nland, Kohlma,
4, The Accountang Generat (Audiy), !

Tanipur, Imphay, 5

Subject: . Separation of Conunoy; cndry o Group «3 Ollicers,

" Sir, _
As :dir'cclcd, -;.u'.copy ol Headqu
“dated 24* Narely 2006 g

RERT

arlers Jelfer No.m-NGu(App)n 7-2004

alie of Group 4
lor your lorm

S opliony tho ¢q
our olfico miyy pic

Arding separarion ol commoy ¢

Caty all cuclosueg iy forwardey
 Ad diregiey by Headqu

Officers jn
MR B

Aion ang Necessary action,
U0 offico 4y clotied Lo from all ¢
Croup ¢y Ollicers of ¥y A5C e obtaned ang f

twanicd 1o this Oflige by °
i} !
or before ¢ 20 April l

2006 for futher NESCRNY ot

Youry Ilu'li;lillly,

Luclo: a4 above,

S

Sr.l)wlu(y ACCOnR ('.‘cm:l.'nl(/\\(lmn.)

.- : o h
, b bl ! ’

I

]I-'-.r T Y W



ORI ORTHE COMP PROLLIR & AUDFTOR GINERAL OF HNEY A,
I HARADURETA T ZAKAR MARSS, MISY DL {10 002.

Mo LU ECNCEApp)/17-2004 Dated: 24.03,2006

To

) The Pr.Accomtant Geneinl (Audit),
Meghalays, etc.,
Shillong,

Sarhy:- Separation of common cndre‘of Group ‘B’ Officei€in the A& and
Civil Audit Offices in North LEast Region,

Sir

Lani 1o forward herewith the policy for scparation of common cadic of

Group ‘I3 officers in the A&L and Civil Audit oflices in North East Region alongwith a

—_—

format of oplion form, 1t i {cqucslcd that ficsh options may be oblained from all e

———

csisting Group B’ officers belonging to common cadre under your cadre control’ for

pennencal fransfer to the Civil Audit offices in North Fast Region intimating them the

: ~ [ -
cadie sliengti of each office and they may be allocated 10 Uro concerned oflices on (he
- —————er— e . -

basis of thcir scniority-cum-options exercised by them as per instruction confained in

~ e .
para 3 of tic policy.

2. The junior oflicers in each cadye who arc not likely to be accommodated

i the concerned offices ag per_oplions exercised by them may he Qoslgd on depultation
. D D —— L2 N " ottt

P

basis to the deficit offices A5 pevinstructions contained in para 4 of the wlicy.

——
2

The action taken report should be sent lonils by 15-05-2006, We intend 1o

have the separated cadres in place as on 01-06-2006.

e e, s st b

4. Caveat in the appropuate coun(s of judicature may be filed in consultation

with your standing counsels,

Yours faitldully,
Enclo: As above,
b T4.Y, FY ™ RR 7 O
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Palicy fn sepnvetion of commoy erdie ol CGurnap 8 eifivag

e AT s d Civit Nodig O s by N Ripion,
Lo : ok o .
Cine tive option fur alloestion' 1o a paticular af fice may b ealled fou fiom t::--
extating Group ‘B officces Lelonping fo conmen cadic by lll.t: Present v
comtrolling authoritics i, l‘z\(} (Audit) Mephalaya “(:I(.:_, fllnlh'm,n“ i ;\w..
(A&l) Amm, Guwaliali, TThe optees ahall be sequited 10 Jadicate thes
proference,

Vacancics in combined cadre may he propotionately distiibuted amony, o1l the
comeeined offices and the existing, stafl may be allocated 10 vadons offie -
arainst  the  wequired steength Le sanctioned .';:IICH}_;(‘h U vacncies
I3 <.’;‘}<)munuwly QST i cach cadie, =

e

Parmanent posting, of Group 13 oflicers ol common eadic apainal the sequired

strength of various CiGILAudiVASL officen shall be made by the respective 4 N
- . . . - . .. . . PN . .
cadre conttolling authoritics strictly on the basis of the sendority of the oflicey«,

who have excicised their option for allocation to such offices, irrespective of

their base olfice. ™ e

I the number ¢ plees for apadicular oflic is more thaw the tequited sticngth
ol that oflice, the excess persons in cach cadre (SAOIAQ/AAQISO), wWho can
“not be accommedated in_the office of fheir preference apainat (he required
sticngthi of hat ofTice as per their seniority, shall_ be posted on deputation basis
to the office wiz, deficit olfices., , 10 sullicient volun cer® e not avilable Tor
such poshng on_deputation bagis, the junior most RCISONS in excess of required
strength in cach cadre shall he sent ig deticit ofice on_depwtation bama 195,
willingness shall be necessary for this purposc but deputation allowance shall be \1

” payable. {lowever, they may be asked to give their preference for such posting
| A, -~ . - . .
mentioning the names of deficit oflices and ay far ag po-gible they may b
oo such deficit offices on (he basis of their seniority and preference given
by et for this purpose.  These weesons shall be posted (o the oflice of their

; P ! ¢ po

“cloice on thic basis of their Seniorty on_avaitability of subscquent vacancicy
against the required strength in such offices. The surplus oplees shall also Torm
pattof the cadie of fheir office for which option way cxercised by them,

If the number of optecs for a_paticular office is Iesy than the ganctioned strenpih
of_that oflice_all the oplees shall be allocated To lh:t(mmm:umng
m be filled up by deputation of smpluy oplees as per guidelines
hid down at 1V above. ‘The vicancics ajsing due (o repabiiation of (he
deputationists to the otlice of their choice will be filled up by the concerned
oflices as per provisions contained in the Recrvitment™Rulsy for the coneerpedd
posts. - -

The promotions to Group 93’ posts afler the separation ol cadre shall be made
by the concerned offices from_amonest (e clipible olTicqs of their " office.
. [ . . - ] RN « . " T Y Y Bt
However, in surplus offices’ v fris, Preveotion will be siade 1l Al e
. — .. - «» 1 . . Ty
sutplus optées posted o defiein 47 tien basig ace accommadated
= \—_

these oflices,

SR Sheded S

Pircet tecruitment will be done in the deficit offieey only aeainst the yequisition
I‘-; v N o IX] LRI P Y W —————— ]
already placcd/to he placcd 1o Siall Sclection Commission. . -
* ————————— . g
———— - I
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FORM oy OrTION
/ﬁ// .

of cxisting ‘ommon (a(r
(Sr.AO/AO/AAO/SO) of the

civil Audit* offjccy of
Department locateq i the Norty Lasy, j Shri/Sint. /My,

......................................

vy
: o
K “
o h ¢
Date - .. Name
Station; ...

......................................

..............................

.................................

...........................

‘ |

' , ' S h
Sh | Coa |

Alested ’ o | X
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Ly \ .
Kononixparec MW"( ’ ,"
-Q5 — /,3 |
('}
P ’ t (] ' * h . |
L. g
Sanctioned Strength of SR A. Os/A.Os and AAQs/Sos in N.E. Repion.
fother than Commercial Officers)
Name of the Office Sanctioned Strength Sanctioned Strength [~
SR.AO/AQ - AAOs/Sos. ‘P—
Shillong ' 20+8 37+13 -
- - Guwahayj 4249 113417 ‘l
Bganala 12+4 30+38
Imphal ETS | 15+4
Kohima 6+3 18+5
Total 93+27 213+47
y o k.
\
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OFFICE OFTHE PRINCIPAL ACCOUNTANT CENERAL (AUDIT), ASSAM,
MAIDAMGAON, BITt 'l'()l,i_\_,n(‘ili\\’/\llz\’l‘l-.?.‘).

/ ' Cireular No. EstCU/A adit/1-51/2005-06 LA Duted: 2o tr-26

‘ Vv , LA
) ' CIRCUL AK

Subject: Separation of Common Cacire of Growp B officers in the Civil Audis
Offices in Nortn ISt Region. o

I partial modilication of this Cflice Cireular No. st i/Audit/ 1-51/2005- T
V07394 dated 31-03-2006 and in view of ! leadquarter’s clarification und Revised "Option B!
— Form® forwarded oy the Principa: Accountant Generai CAudi) Mephaiava, ole., Shillong :
underletier NoEst- 1/Awdiv] 223 V2005-00/504, Gl19-04-2000.  (he last date tor
CNCICising options on the subject cited above i the revised “Cption Vorm™ is extended
Upto 28-()4«2‘)(_)6. ’

-

TIY

‘Al the Group "B Oilicers rom Se.A.0. 10 S.0. excepy Commerceial
Officers) are hereby requested so turnish_the Tresh options in the cevised “OPTION
FQRM™ (0 Iste-1 Scetion on or belore 26-0:4-2000_ositively for g

YT s

ard submission (o
- Shiltong Of’ﬁchilM!;um date el 28-04-2000. .
R SRR AR S D A1)
The previous option sxercised i complianee of this ollice Cireular No,
i Ealt- AUV T-51/2005-06/304 e S 1-03-2000 ey be treated as caneelled.
- g
o this connection. he !l»ll'\,r\\'ivilggl documents on e salgecttare enclosed
ter information and nevessary action ot
|
i CEAG S letter No, i91-NG Ly PUE 2000 dored 1304 2000 L
N Kevised “IFORM () OPTios , :

This issucs witlh the Rreval o Proncipal A ounting Creneral,

mkaf ”ﬂl‘\b% | ﬁ

Deputy Accountahi Generaf (A& W)

Memo No. lis(l.l//\udit/l-s1/20054)()/220»- 220

Dated: G 06
Copy forwarded for information

and neeessary action o :-

N They are requested e being the conlents ol the
I. I'he DLALG. (A& W) citcular to the Notice of qll Group ‘B* Officers
deployed in iield duty with the

‘ instruction (o collect
2. The D.AG. (IIC & C.A) the “Option Form™ personally and submit the sume
withiu the stipulated-date 1o Estt.] Section.
3 The Sceretary to the Pr. /\ccuunlunl»‘(jca'l"‘rg;‘ul (Audin), Assum o ¢
. d, All Branch Officers . ’

’ S Al Group *B* Officers (5,05 (0 Sr. A.Os except Com. Oflicer)
\é 6 All Scction Co

& 1. AllNotice Board - S -

%&‘\ S |
AN\ e nl b s : o -
* n , MW - : : . 0\/\,‘\/1'\ v
//ﬂa’//“’%’/w‘wfw S Audit Offickr (Admny |

¥
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ASSuiL,

Guwahan - 78} Q0
Subjett Separatien of Group "1 cacres in As aifices of W1 Pegion

Sir, .

: .

I am to tefer 1o your D.O. leiter No. AG/Sep/Group '137/2006/02 dated
07.04.20G6 vc the subject menuoncd nbove aud to funuel below the clantication sought
foc therein:- '

w) Toe actual sancuonsd ahength of Group ‘B officers for tho newly created
officee of Mizoraiu nad Azunsclal Podesh is being mumated by BRS wing
of 1hiis office separutety. No nadional post is benr, ereated for the prssent.

{0 St.AO, AQJAAQ und §.0 wiil be treated fom sepacate cadres and rativ of
§0.20 in SCA.Q/AD aid AAWGO will he mauntsinedmklule scpavating
these cadics. .

' (i) A cupy of revised option for is eucloscd. ' \

(iv)  Anofficer who bas given preference {ot inore thag out otlice Lor prarmisnent
allocation will be causidered foi permancrt allocation As pes his senionty
and gption exercised vy lum _ [ hic canvot be awcorrsnodaied to the uifice
mentioned at Sk Wo. 1 of the optivw form he will be considered for
pernanent adiocation 1o the office mentioned at 81 No. 2 uand 50 ou. I
bowever be cannot L awomnodated W sny of the above officesas pos tus
seniority he will be posted o deputation to the deficit alfice(s) th bie o

. finally allocated to any of the officesinentioned iu the option. :

(v) It has slready Leen made clear in the policy for separation of cadres tbat
{inal allocation of Cruup 'B' offices belooging 10 common owdre slinll be
made strictly ou the basis of thew seniagity-cum-aption cacteised by them
irtespective of their base vlice. :

Youw s fuithfully,

Q-
’ (R. Ambglavam)
- ‘Assit. Comptrvller &

\’ ¥~~ . Audiiar Geperul (N)

’

- - oA d'l- :
No.29V-NGE(App.Y/17-2001 Coh i bal«:‘ilh?il-ga~2006‘
' Copy alongwith a ¢opy of the AG(AS&L)Asuwam, Guwnbati D.0). Jetter dated
07-04-26006 is forwarded m the PAG{Aui), Megbalnyn ete, Shitloag for nformation.

G,

. . (R aalevanan)
AHQS\'QQ‘ . - '. : : :,\:..*.:(Ll Comptiella &
T . \ % ' Auditor Geneinl (N)

! et ‘l'f,
. ' : |
. : . ;

0 . L4

!
v

i "}.
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FORM OF OPTION
e ' \. ' vk .
In the cvent of scparation of existing ‘coruibion “cadye fer Group ‘B posts  of
(Sr.AO//\O//\/\O/SO) ol the civi! Audiy ollices

ol the Indian Audiy & Accounts
Department located in the North 2

k |
ASLEShA/SmuMs. ‘
................................... o Working in the Office of the f;:;‘;
wigd
e, as e (designation), knowing (ully at (he A
— oplion 50 exercised shal] be final and no further change in the option shall be allowed iy
any cuse, do hcrcby Opt to be finaliy allocaied 1o the foliowing office(s) in order of
preference:-
» L OCCOMNG i G
2, PO
. : \
........................................................... and so on
o h G ‘
. oMb ' .
: - Stghature
Date ... . Nameo
Station: ... . Designation.............~ “
Olhthe .. ... ... . e
Lmployee No. ...
-
4
3 /
28
o=k, '
it ‘
. ,
.f’{: . . . S - -h, ¢ '
F . I ,
':“:‘ A“QS\ QQ! L " . . ; '
EE T Qo’é“o C“}Q) . “ : . :
PR L . ’ ? Al l.
%;_‘Nyf. B
, y
4 [
l
-y o '
- i




-~Q9- . \/-:A NNQeLoze — E~ Tt b‘aw
s fSpeey Post " No. 22I-NGE(App.Y 17-2004 j’.’&* f N
) O I D PR e w8 T TR )
.. OFFICE OF THE COMPTROLLER
g%,,,.q..(- AND AUDITOR GENERAL OF INDIA
¥ .o .

Ak

Data Qg-OL{-:LOOb

Tho Accountant General (/\udir),
Tripura, . “h
Agartala Coor ks

Sublect: " Separatin of Group B cagr in offices of the N.E. reglon.

e ©T .‘uc‘«ul‘uﬁ‘dlreélod lo-invite a reference 10 your effice letter o, Estt(Au)/1-
49/2006-07/80 dated 12-04-2006

y on ihe above mentloned subject ahd o fumis;
-below the clarification sought for therein:.

) () In first line of para V of the policy for Scparation of Group *B* cadro
B . the word “sanctioned strongth” may, bo rcad as “required strength”,
() An officer, who has

given preference for more ‘then one office for . ' o I
pennancat allocation, wilg be i

considered for permanent allocation as
per Lis senicrity and oplion - i

cxercisod by him, If be: can not be
acommodated to the office of -
Q\'\ . bermanent allocation to e office mentioned at S, No. 2 and so on. If

v

deflcit office(s). UL be §s permancntly ‘allocated 1o amy of the offices’
mentioned tn the option tgainst the subsoquent vacancy arising {n the
concerned ofGce (s). ‘ ’

(i) Once the ofMicer 's permanently allocated 10 the, office of his first or
subscquent chivice in the optlon form, such allocation s ﬂ‘gu_u and no-
further ctangs v 1)) pe allowed. bk,

(iv) At no futhe promotion Wwill be made In'sutplus offi
Optees peted o deputation to dofickt o '
coremed surplus offices

$ will accommodate their surplus optees
0gainst subscquent vacancics,

(V) $rA0, AO, AAQ and SO will be
PWwpase of ullocation and the rat
AAOISCG wilt 1 maintained i ¢
codres.

(Vi) The:sanciioned strength ang PIP for the newly created offices of <}
Mizormn and Avunacahal Pradesh js being intimated by BRS wing of -
this office. Ny edditonal post I3 boing created for tho prosent. ' :

(vii)  The ofMicers Who ‘are presently on demmtion_'to other offiocs will be’
allocafed 10 the oTices as per thelr scnlority‘cum-pmfacnec.’-’lhoyw
b repatrinted from tho borrowlng offico(s) to’ thele allocated: oo
subject (¢ ovajlabillty of vacancy n (hat ofTico. No supemumorary post

ccs:tﬂl all surplug/

treated four seporate cadres for the
ion of 80:20 in Sr.A.O/AQ and
ach - office while sepanating theso

2 e ———
B S
s st S

will be creared in any office. 0
B { . N :

1

’
¢
i

s ARTL S S s
10, R e uil " (2110002

: ~ .10, Buhadur Shah Zafar Marg, Now Delhl-11000
: Alosted 10, ‘ ) Jon .

g - o FS ! ' © i b LIS PYO, ’ emte
. 4 : P ! o S -, - N
’ (Advo(()\“() IR :




a )v‘V\C."\(l\’I_)‘*.——‘

— CK}‘?}'\M\AO..'

(viii) The saactioned streugth minue wxisting vaancios pmporﬁomt;!'y IR
Alatrdbuted in cach cadro’is tha required strength.for the purpose of
scparation of cadre. No additionad post is being created for the prosont.

Yours falthfully, R R

rSd/m e
( ASHUTOSH JOSHI )
’ ' Assistant Comptrolier and
' Auditor General (N)

Endo. No. 222 -NGE(Appy4-2006 Datod 24.04.2006

Copy along with a copy of the AQ(Audit), Tripura, Agarala letter datod
12.4.2006 i3 forwardod for Informatlon and nocessary actlon to: :

\A.; The Pr.AG (Audit), Meghalayn, Shilllong-793 001
V2. Tho AG(A&E), Assam, Guwahatl-781 029 -

The AG(Audit), Assam, Guwahati-781 029 witn referenco to serinl No.10 of
. the AG's letter dated 12.4.06. TR okt

. 4. Director (Direct Taxes) ut Headquarter with roference to sorial No.10 of the
' AG's Jetter dated 12.4.06.

)

Diroctor (Indirect Taxes) ut Hendquarter with reference o seelal No.10 O the
AQG's ietter dated 12.4.00.

R H “ ‘ ;
N s ; ¢
¢
i
.
c .- + 1
v S L ‘
. ' ! .
\’.';‘,‘
*
- : ) .
) . ’ - o o ) ' R
AWested 1 L : o . .
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;o ANNEXUR E— F
/ -

)‘ ICE OF THE PRINCIFAL ACCOUNTANT GENERAL (AUDIT),
ASSAM, MAIDAMGAGN, BELTOLA, GQWAHATIQQ.

t !

l):l!c(!:S"" May ‘Z:"()(J;()

The General Secretary,
\,gvil Audit Association, AAOs/SOs /
Civil Audit Association Group C’ & ‘D,
O/o the Pr. A.G. (Audit}, Assamn, Guwahati-29.

Sub: Separaticn ¢f common cadre of Group ‘B’, ‘C’ & ‘D’ staff in
the Civil Audit Offices in N.E, Region.

_Sir,
I &in to forward herewith Headquater letter no. 1722/BRS/15.
2006 did 270 April 2006 along. with vedistributed s sunctioned

‘strength and PP, between  olfice of the  AG.(Au)
Mcéhal:.zya//\run;-_:clw'l Pradesiy/ Mizoram and Meadquater’s fetter ne.
221-NGIE(APP)/17-2004 did. 26 Apri 2006 regarding cl
sought for on the subject cited above for your information.

This issues with the approval of Principal Accountant Gen

arifications

erat,

Yours faithfully,
- W
Senior Audit Officer (Admn.)
i a v . R - wh ot .
. Ateshed I .

&Advouﬁ:a |

L
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AND AUDITOR GEN AL OF INDHA

fKans
Dale

‘To’

The . Accountant General (Audat),
Meghalaya,
Shillogg.
Subject: Separution of common cads ¢ ol Groan 3 uilicers. o e Cyvit Aodu ollices in
Notth East egion, oo
»

Sit,

I directed 1o invile 1efurence 1o your ollice leties ne. Est-UAwdiv/ 13-
1172006-2007/03 Jated 28.3.06 on the above cited subfect The new satictionod strength
and Persons-in-position for ihe three oflices vip, Megiinlaya, Arunachal Pradesh and
Mizoram has been lined as per the sttement wiclosed, The tedistibuied sanctioned
sireigth migy please be noiud n your efiice records sd the stall and oflicers may
dccoruingly be posted in cach ofTice a1 e curliest

Yaours fithlully,

;
}
(LALIT KUMAR) I
Admumsiiative Officer (BLS) {
No. 1723 BRS/75-2005 | |
|

Copy for intormation and necessary actiun (o,

‘ S T
[ AG (Audit), Arunachal Pradesh [ SEES |
& AU (Audit),. Mizoram B , o O S
+ X Sra0  NGE (Appuy
4 P81 PY (St

\ - :
Adunnistiative Office (BRS) i
Al + t
P
1’7{ . i : .
- arpy gt . S oy . . o
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Dislribution of Sancu'o;m-iune:mul adé’r’f’i!’

betweon (e Qo the Mcghu!aya, Rrunacha Pradesh ang;
i : AV 20y oua

——

L
Arsl Carelaker._}

Senlor Transla!?f
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;:_‘v\v,\_‘,{;mml_'_‘};lz__—z)q - No, 2'.-‘i»-N(ili(,/\pp.)/}7-2004 A\ /‘ﬁ% g
. [ g
S :
e O s IR @ PRS-y RAT D1 wraferg
(TR L et ey m . .
g I +- OFFICE OF THE COMPTROLLER
Ut AND AUDITOR GENERAL OF INDIA
T e G
.‘.‘ i e ‘.‘i(.'~\«~"'l‘\'.'. Y - t A (o]
S L Daluee o TS0 “Yedo {)
[WRYRE
To
The Accountan: Generss (~udn),
Tripura,
Agantala
Subject:: Scparntion of Group ¥ cadres in offices of the N reglon,
Sir, :
- Lam ditected 1 invire a relerence 1o your office letter No. Esti(Au)/]- "
49/2006-07/80 dated 12-04-2006 on he above snentioned subject and to furnish '
below the olorification saupht for thereip:.
0] In first bine of para V of the policy for scparation of Group *B* cadro I
the word “senctioned STOngih" may, bo read 48 “réquired strength, o
M) An officer, wali' hag wiven preference for more than one office for
peanancnt alivcation, will e considered for permanent allocation ag
per his senicrity and oplion exercisod by him. if be can not be

a-tommudatac to the offlce of tus first choics he wili be considered for
. Permanent aliocation 1y the office menticacd w 51, No, 2 and so op, If
Lawever he can not be aweommodatad to any of the these bffices ay
seniority &nd option he wil] remain under the cadrs control of thy/
PAG {Audic;, Megha! i
deficit office(s) ULl he 1 vormancatly ‘allocated
menmd

oned.In the optlar agninst the subsequont v
concerned office ().

Gil)  Dnce wie officer is penianently allpcated (g (he office of hig first or

Subscyucnt choice in tiye optlon form, such allocation is final and no"
further clangs wil] be allowed, N

(i) Asno funthe promoation will be wad

(V) S$rA0, AO, AAO and 5O will be treated foug Scporate cadres for the
. PUPOse of allocation angd ghe ration of $0:20 in 8t.A.0/AQ and

AAO/SO will bo maintained in cach officc while Sepurating these
cadres, -

(vi) The sanctioned suength and PIP fyr the uew]

Mizormn and Aminacahal Pradesh js being intimatcd by BRS wing of
this ollice. No edditionpi post I3 being created for the prosent,

(vi))  The oflicert who' are presently on doputatlon-to other offiocy will be'
allocated (o the ofTices as per thelr scnlority-cum-pmfamoc.ﬂhcy\\rﬁl
b¢ repatcinted from o borrowing office(s) to' tholr allocated office
subject 10 availabliity of vacancy in that offico. No Supemumorary poat

will o¢ created in any office.
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(viii)  The sanctioned gipe
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scpantion of cadre, No &d
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ugilh minyg ¢Xisting vacir)ci'os pmporﬂonatcly ,‘/,,
‘it tho requlrey strength for the Purposs of -~
ditionel poy i beig created for the Prosent. N
- Yours falthfuly,

rSd/--

( ASHUTQSH JOSH1 )

Assistant Comptroljor and

: Auditor Ueneral (N)

Endo, No, 222 ~NGE(Appy4-200¢

« Diroctor (Direct T
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OFFICE OF THE PRINCIPAL ACCOUNTANT GENERAL (AUDIT), ASSAM
MAIDAMGAON : BELTOLA : GUWAHATI - 29

Circular No. Estt.I/Au/1-SI/03-04/1077 Dated:06/07/2004
Subject: Separation of Common Group “B” Cadres against the Audit offices of the
North East.

Consequent upon Headquarter”s office decision to establish separate
offices for Arunachal Pradesh and Mizoram (whi9ch will function from Shillong, until
adequate space for office and staff quarter are available) the Principal Accountant
General (Audit), Meghalaya etc. Shillong being Cadre Controlling Authority has invited
fresh option from all Group “B” officers (other than Supervisor) for their final allocation
to different Audit office of N.E State in the event of separation of common Group “B”
Cadres. -

In view of above all the incumbents in Group “B” posts (from SO to
Sr.A.O) of this office borne on common cadre are hereby asked to exercise their option
afresh in the prescribed format (available in Estt-I Section) on or before 19-07-2004 so as
to enable this office to send the fresh options to Shillong office by 22-7-2004 positively.

The options exercised earlier in response to this office Circular No. Estt.
I/Audit/1-01/03-04/275 dated 3.11.2003 stand cancelled.

(Authority: Principal Accountant General (Audit)’s order dated 05-07-2004)

Sd/-
Sr. Deputy Accountant General (Admn)
Memo No. Estt.l/Au/1-81/03-04/1078-1086 Dated:06/07/2004

Copy forwarded to-

1 - The Pr. Accountant General (Audit), Meghalaya etc. Shillong. He is requested to
arrange for obtaining the fresh option from the officers of this office who are on
deputation/ foreign service from his end.

Sr. D.A.G (A & Works)

Sr. D.A.G (IC&CA)

Sr. D.A.G(C&R)

Secretary to Pr. Accountant General (Audit), Assam.

Sr.A.O (Admn). He should maintain the Register of option like previous occasion
and also prepared a list of officers on leave and ensure sending of the option paper
to them by registered post.

7 All Group “B” officers deployed in HQ. Section/Branch.

N AW

8 Notice Board.
9 0. O. File.
Sd/- '
Altesked Sr. Deputy Accountant General (Admn)
c(fc .
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In e ever of scpauion of womp commor cadre Sor Group “B* ;io'sts g

* (exchuding Supeeisors) of the offices of Indin cudit & Accouts Department located in the : !
Nath East, I SwiSewMs . .. e working,
in the office of the Pr. AQ/a OB DAG WA a5 |
s [designation), o hm-by 2t 10 o adly alldcated to the oflice of the ) .
Pr. AGJAG/Y DAG. (Awdit) ... TR fnowing fudy i tds exercise of
opton shull be find and in no ¢ase whatsoever i vy ki bt changnd ’ ok |
2, In case, I am nct mitiully sflocued o the frst ftmce to the office of my first
opuvn @xcrcked above for want of meney, Ty, ad @l e 1 ogm findly allocated to the
said office, be allocated to the fellowing otlicey in the order of prelosence l
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MAIDAMGCAON, BEL TOLA. GUWAHATI-? "9

Clreulsr No. 12 stt-

Ll \,/J Dl’&i‘-d, G‘U’\'Jm')

The 3 Nov..mber 2003

SIS

Subfect- Sepuratton of Coammon Group-'b* Cadves amongst the Auwdit Offices of the

Narth East.
= The Cadre Catrolling Authority viz, uffice of tho Principal Acoountant Genera
(aucht) Meghalma ec., Shilleng bas iumasted et considerng Ge problms of cadre
maagement wising out of comunon cadres of Group ‘B poste in e Audit Offices of the North
Fagt, the Hesdquartas Office hae dociled to smaraty the common Group-‘B' Cadres from
section Officers to Semier Audit Officers {excluding Supervisors) i the Audit Offices of the
) Noth Esst hithe'o contalled by the Principal Accomwtant General (Audit), Mephalsys ete.,
. Shalong, Co oh ¢
Accordingly, Tollowing facts we broughtio the notice of all concernad:
(8) One time non-changeatl: uption ioi allocetion to a particulsr office located i the

.- North Ezst ghall be obtained from the cxisting wiowubents from Secon Officers to the Sewor

Audg Offfcers placed in e dilerent dodit Sfficers fncading those on deputstion and ftxeign

service). The incumbente shoutd also weererse tieir seeom . apd third predamnces.

()] Tie Oiflcers shadl be dlocaied to G office of hig choice on the basiy of gendority.

cura-firet preference. However, where Gie nuraber of optees” for u particular office is more than
ihe sanctioned strength of that office, the excess optha shall. b kept in @ Waiting list for fuhume

accommodation in tho office of their choice.

g . Tke Wmt lied persons. shdlhifonn 2 pool at the «spossi- of dvisting cadre
contronmg ‘authonties {i.c, the Principal Accountant Lr"m.‘l ( ’dit), Meghatoya etc., Shillons)

for postig fh deficit offices oy por thor altemative pr ".: aneey subject © to  administrative
convenimce, | u’!! such mne they are nccenmodated in thar omcex. af chaice '
S 3 £ N '

‘ML: a vxcw to mp!m"mm.ig he
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- fnctading those o cepration 01 ol toreigr. fenves) of thiS office wo hereby directed ERAACISR
/ tair optiony i e endosed Borm O of Optlon®_within_one moyth from the_datz_of lssue of
-ty chrowter creuler (e, wifiln 02-12:2003; wd & submit the Sane within the stpulsted peried 0 the

™ A

i m Audit Officer, EstteI Section who shel manmtsin s Rogister of Gption to be- signed by both
o ﬁmﬂm mdm. teca\amgamwfm records.

K
XY

’meopmnmmusedshdlbeﬁnd

e {Axtliostty=- Accouuwt Gageryl (Audu\ g ordar dated 23~ 10-2000 i File No.
Bet Y Audi/1- 51200304/ at P )

S /_
4 _ 8r, Depaty Acwm:ant General (Mxm)
L:ct—I/Auait/l 51/2003-04/ Dated: 3rd. NOvemReris2003+#
Clm 3265-3273. ' o
g T Copn forwarded for Rformalion.and necessan acion B okt

. L The Principal Accoumtant Genaral (Audit), Meghalays &c., Shiflong-1. Bs is requested to
obﬁm tho option fiom the ofcers on deputation/foreign sesvico from s side.

- Seczetary to the AOCOM Geaeral (Audit), Assam Guwahati-29.

a&g?my : s C‘ ‘;5- % l They @0 teqnewad {c bring the comamts of tb@i
: L \mmmmammmmmes
Deputyi.ccomnmemal {C&R). 1 instruction. that the off

5 Depumccommtem mmv coﬂm md submit the option pIPE -
(W&(.A) ! sumﬂmd dnte to AAO/FS‘ITJ Section.

: . ',""f'6;. Sr. Audt Officer (Admn) He ahodd prepawa list of oﬂiwrs ou leeve and ensure
' smdmgofmeophm pqmr 1o them by Repistéred Post.

sy . 7. Pemon POy 1 . USSR N L )
8. NoticeBoard ;
Do U : 2
9. Officer Ordex P oy ‘
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The Principal Accountant Geneeal (Audit),
Meghalaya, Arunachal Pradesh, Mizoram
Shillong-793 001

ol
{(Liough proper NETHYYITa |

_— Sut - Exercising optios tor separation. of commion cadre of Group-B Officers -
clarification theseo!,
S
Regarding submission of option by Group -3 ollicers for separation of
common cadre in the offices of the Pr.A.Gs/AGs in North st Region, I am to state
that, as it involves my entire future service life, I am in need of certain clarifications
on the papers circulated by the administration vide No.Estt-1/Audit/1-51/2605-
00394 dated 31.3.00 belore exercising my option. Clarifications sought for are on
the tollowing points.

1) Enclosures circulated with the letters mentioned above do not bear the
. . . . . . i . .
slgnatdre obany authority. Duly authenticated vopies may pl&s&e be furnished.

2) It was mentioned in the option exercised on earlier occasion that it would be
tinal and no further change in the option shall be allowed The circumstances under

which the fresh option becomes necessary and the status of the carlier option may
please be stated.

3) It seems, there is 4 litile ambiguity in the form of option. It contains the
words, “above option” but there was no option mentioned above. There were seven
options in order of preference (o be filled in by the optee, all of which were mentioned
below the word “above option™. This need: clarification

4) As per para 1V of the policy circulated, “option” and “preference” are two

distinct terms with the significance that if the officer cannot be accommodated in his

. opted office initially, he would be posted in the office of his preference on deputation
till vacancy arises in his opted office. This indicates that the form of option to be

suitably modified to include option and preterence under two distinct categories,

5) In the option form space for seven offices were indicated whereas
sanctioned strength was shown against only five offices. Ag guch the name of the
offices in NE region amongst which thé'Cadres are to be distributed may be distinctly
spell out showing sanctioned strength and  required strength arrived at after
proportionate distribution of vacancies (paia I1),

The last date for submission of option form may kindly be extended by 15
days from the date of receipt of clarification from the cadre controlling authority.

; 6& Afested | T ARPTHE S
! A = o -~ Yours faithfsily - o
T o QQc\vocv&t) , ,&0 ) :

S T TARAN KUMAR HALPER)
S S o T N Be, AUDIT OFFIGER ”
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(Through proper channel

+e Sub:  Proposed separation of common cadre (Group ‘B’ Officers) amongst
the Audit Offices in the North East Reglon - submission of optian

Sir,

In inviting a reference (o Iy representation dated 07/04/2006,
to the PrAG, I am to state that due to non-receipt of vital
information/Clarification sought for, it has become very diftficull for me to

exercise option  right now. However, in order to complv with  the
. s
t bl

Admu. Circular No.Estt./Audit/1-51/2005-06/394 dated 31-03-06, 1 am withowt

R

+ having full knowledge of the schemo of cadre separation submitling option in

-

prescribed form pending clarification of the points (raised in my representation

dated 07/04/06) by the appropriate authority.

Endo: i) Option Form filled ju,

Yours faithiy]

b

TAPAN KOMAR //AL,DE;Q
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I he Principal Accountany General (Audit),
Meghalaya, Arunachal Pradesh, Mizoram
Shillong-793 00

)\A
(Trough proper channel)

Sub o Exercising option for Separation of common cadre of Group-B Officers -
clarification thereof, .
TS , b N
Regarding submission of option by Group -3 oflicers for Separation of
Lammon cadre in (he oflices of the Pr.A.Gs/AGs in North Eas Region, 1am 1o sae
that, as it involves my entire future serviee life, | am in need of cerain clarifications
onthe papers circulated by the administration vide No.l:‘stt-l//\udit/l-S1/20()5-
HeSYE dated 313,06 befure Cxercising my option, Clarifications sought for are on
the lollowing points,
) Enclosures circulated wigh the letters mentioned

above do o bear (he
Sgnture of any authority. Duly authenticated copies may please be furnisheq.

21t was mentioned in the option exercised oy earlier occasion ()
fnal and no further change in the Option shall be allowed. The circum
which the fyesh option becomes hecessary and the statys of the earl

al it would be
stances under

ier option may
Please be stated

3) It seems, there is a Jitfe ambiguity in the form of option.

tords. “above opion® but there was 0 option mentioned above, Th
OpHONS in order of preference (o be filled in

below the word-"above option”, This needs

It containg the
ere were sevey
by the optee, all of which were méntioned
clarification, . '

_ ) As per para 1v of the policy circulated, “option” angd “preference” are two
distinct terms wigh ghe significance thay jf the officer cannot be accommodated iy his
opted office initja)) Y. he would be Posted in the office of his preference on deputation
HlE vacancy ariges in his opted office. This indicates that the form of option to be
suilably modified (o include option ang preference under two disti

8) In (he option form space for seven offices were indicated whereas
sanctioned strength was showy against only five offices. As such the name of (he
offices in NE region amongst which the cadres are to be distributed may be distinctly
spelt out showing  sanctioneg strength and required strength arrived o afler
proportionate distribution of vacancics (para 1. ., .

B el

- '4.‘,:“,._ b ‘[' . . .
The last date for submission of option'form‘may kindly be extended by |5
days from (he date of ificati

’ oh ¢
Your§ faithfully,
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The Principal Accountant G eneral (Audit), Meghalaya et 4
Shillong - 793 601 : >

(thwough proper clianuel )

suls  Proposed separation of common cadre (Group ‘B’ Officers) amonpst
the Audit Offices in the North Kgst.Region - submission ekoption

sir,

I dnviting a4 reference to my  vepresestation  dated  \0/04/2006,
o the PrAG, T am (o stale that due to non-receipt  of  vital
ifermatiow Clarificution sought for, it has become very difficull for me to
excrcise option right now. However. o sibe o comply with  the
Adnm..‘gi\rculm' No.Estt.UAudiUl-51/2005;06/394 dated 31-03-06, I am without

~

having full knowledge of the scherme of cadre separation submitting opfion in

prescribed form pending clarification of the points (raised in my representation

...__“ ¢

e Lt h

dated 40/04/06) by the appropriate anthorit R

Y

< Rnclo: i) Option Form filled in

Abasted
3 Yours faithfully,
@c\voco&t) | ) D i
. — -
ST e :
WITESH AANTAN Span)
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To, 4,\
| The Principal Accountant General (Audit).
Meghalaya, Arunachal Pradesh, Mizoram s
Shillong-793001

- -

(Through proper channel)

Sub: Exercising option for separation of common cadre of Group-B Officers-
Clarification thereof.

Sir,

Regarding submission of option by Group -B officers for separation of common
cadre in the offices of the Pr A G’s/A.G’s in North East Region, I am to state that, as it
involves my entire future service life, I am in need of certain clarifications on the papers
circulated by the Administration vide No.Esti-l/Audit/1-51/2005-06/3014 dated 21-3-06
before exercising my option. Clarifications sought for are on the following points:

1) Enclosures circulated with the letters mentioned above do not bear the signature of
any authority. Duly authenticated copies may please be furnished.
2) It was mentioned in the option exercised on earlier occasion that it would be final

and no further change in the option shall be allowed. The circumstances under
which the fresh option becomes necessary and the status of the earlier option may
please be stated.

3) It seems, there is a little ambiguity in the form of«option. It contains the words
“above option” but there was no option mentioned above. There were seven
options in order of preference to be filled in by the optee, all of which were
mentioned below the words “above option”. This needs clarification.

4) As per para IV of the policy circulated, “option” and “preference” are two distinct
terms with the significance that if the officers cannot be accommodated in his
opted office initially, he would be posted in the office of his preference on
deputation till vacancy arises in his opted office. This indicates that the form of
option suitably modified to include option and preference under two distinct
categories.

5) In the option form space for seven offices were indicated whereas sanctioned
strength was shown against only five offices. As such the name of the offices in
NE Region amongst which the cadres are to be distributed may be distinctly spelt
out showing sanction strength and required strength arrived at after proportionate
distribution of vacancies (para II).

The last date for submission of option form may kindly be extended by 15 days

from the date of receipt of clarification from the cadre controlling authority.

o Yeurs faithfully,

. 4 I V
fAHQSkd' M{; w\ ok
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. The Principal Accountant General (Audit).
Meghalaya, Arunachal Pradesh, Mizoram

Shillong-793001
(Through proper channel)

Sub: Exercising option for separation of common cadre of Group-B Officers-
Clarification thereof. LR N '

Sir,

Regarding submission of option by Group —B officers for separation. of common
cadre in the offices of the Pr A G’s/A.G’s in North East Region, | am to state that, as it
involves my entire future service life, I am in need of certain clarifications on the papers
circulated by the Administration vide No.Estt-I/Audit/1-51/2005-06/3014 dated 31-3-06
before exercising my option. Clarifications sought for are on the following points:

1) Enclosures circulated with the letters mentioned above do not bear the signature of
any authority. Duly authenticated copies may please be furnished.
2) It was mentioned in the option exercised on earlier occasion that it would be final

and no further change in the option shall be allowed. The circumstances under

which the fresh option becomes necessary and the status of the earlier option may

please be stated.

. 3) It seems, there is a little ambiguity in the form of option. It contains the words
“above option” but there was no option mentioned above. There were seven
options in_order of preference to be filled in by the optee, all of which were
mentioned below the words “above option”. This needs clarification.

4) As per para IV of the policy circulated, “option” and “preference” are two distinct
terms with the significance that if the officers cannot be accommadated in his
opted office initially, he would be: posted in the office-af his preference on
deputation till vacancy arises in his opted office. This indicates that the form of
option suitably modified to include option and preference under two distinct
categories.

5) In the option form space for seven offices were indicated whereas sanctioned
strength was shown against only five offices. As such the name of the offices in
NE Region amongst which the cadres are to be distributed may be distinctly spelt
.out showing sanction strength and required strength arrived at after proportionate
distribution of vacancies (para II).

The last date for submission of option form may kindly be extended by 15 days
~ from the date of receipt of clarification from the cadre controlling authority.

Yours fejthfully,

' O
Ablected Ao\ 4
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FORM_OF OFTION FOR BEPUTATION

iy

In the event of scparation of existing Conumon Cadre for Group 13 Post of the

offices of Indian Audit snd Accounts Department located in the North - Easl, as pur

- Circular No.AG/SCp/GI’.’B'/Z()il('n’ 141 dated 30/32006 | Shei/ Slpﬂi’
Ms. CLekefondya DS o _ _wotking in the ollice

of the  Accoumtant  Generall  Sr. Dy. )«ccounl;ml Ganeral( A& L)

A G, qu [ ek o {1_‘ as
L S Acccunts offveen  (designation),nowing fully that if 1 ag got ~
/ .
initiaily allocated to the office of my option so exercised as per Circular duted 3073 2000
for want of vacancy, | may be allocated on deputation basis to the following deficit
office(s) in order of preference.
- (i)  Office of the Accountant  Generalt  Sro Dy Avcomntant General
(A&L)  Moatedeyn o Shotie s amlsoon
n-"l.~ : ,.‘1‘ At Oy l'."'\'\ (’ ;")-, o (,{c o /\, . ;}“\ «..f'(c N }
(i) NN Il Sign:mu'c' Lok e yn T
. N - A ’ » o
Name: lokapriyn D,
Designation: 5+ Accouwnds Offiea
' oG §ee b
Date: % 5°7°.
*Place: - Guwehate | |
[ . . . ' y e ' t i\, ¢ ! 3
| Name of delicit_oflices™ - :
1. Sr. A.O. Cadre - MeghalayarNagaland/ Arunachal Pradesh/Mizoram
2. A.O. Cadre - M~ehalaya/Nagaland’ Arunachal Pradesh-Mizoram
3. A.A.0. Cadie - Manipur/Nagaland/ Arunachal Pradesh'Mizoram
4. S.0. Cadre - Manipur/ Arunachal PradeshiMizoiam
P !
i ~ ~
i

© Abested o _. |
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM
MAIDAMGAON, BELTOLA, GUWAHATI-781 029.
Circular No. AG/ Sep/Gr./B72006/25 TETTTTTTTTTT T May 10, 2000
As per clause V of policy for Separation of Common Cadre of Group 'I8" olficers -
in the A&E offices in N.E. Region-sas circulated vide Circular No. AG/ Sep/ Gr.
'B'2006/141 dated 30/3/2006, if tic ni i_)ber of optees for a particular office is more than
the required strength of* thal’ office, the cxcess persons  in each cadre
(Sr. A.O/A.O/A.A.0/S.0), who camiotbe accommodated in the office of their preference
against the required strength of that office as per their seniority, shall be posted on
. . - L < X ‘1 . o b ¢ B
deputation basis (o the, office foi which nimber of optecs is less than the required
strenuth of that office 1.e delieit offices as mentioned in the option form. As such, the
fobiewing awplus G "B oilicers are.hereby asked to give their preference for posting to
the delicit offices on deputation basis. ‘Posting, however, will be made on the basis of
seniority and preference. Prelerence for deputation (il any) may kindly be given on or
before 24" May, 2006 _in the encloscd ‘Form of Option’.
. . E S Olo the A.G (A&LZ)Assam, Guwahali
1. TRIDIB RANJAN DEY 'SR. ACCOUNTS OFFICER
N e Olo the A.G (A&E)Assam, Guwahati
2. JOSHODHIR CH. GHOSH :SR. ACCOUNTS OFFICER -
: Lo T L Olothe St DAG (ASE) Tripura, Agartala
3. 'BIJOY KUMAR CHANDA 'SR. ACCOUNTS OFFICER '
‘ ' ‘ . QOlo the Sr. D.A.G (A&E) Tripura, Agarlala
4. JAGAT JYOTIROY(I) .  iSR.ACCOUNTS OFFICER :
T P eEe ‘ Ol the A.G (A&E)Meghalaya,Shillong
5. -RATHINDRAKUMAR DAS  {SR.ACCOUNTS OFFICER _ '
% : . S Sopatation
6. 'MEGNAD SAHA -1SR. ACCOUNTS OFFICER
. e : . e ko F '
‘ : : e Lo it 51 D.AG (ASE) Tripura, Agattal
7. ‘RATHINDRA CH. DHAR ISR, ACCOUNTS Gl T i1t vilvs 5r. DAG (ASE) Tripura, Agaitala
e e RN e PR : ,".',' PO l “ A' - A E A . ) " ' l' Bkt
. . 8. :LOKAPKIYADAS SR AcCOUNTS OFFICER | O0 e MG (ASEIAssam, Guwehal ;
; e e N e AG S :
g 9. DILIP KUMAR DAS(Ill |SR. ACCOUNTS OFFICER Olothe AG (AE) Assam. Guwahal :
S ‘ e Olo the A.G (ABE)Assam, Guwahat
10. "SUBHAS CHANDRADEY  :SR. ACCOUNTS OFFICER oMo AG (ASENssam, Bunaha :

ceme e —— m— - e b sl e e e

- S " "Glo ihe A.G (A&E)Moghalaya,Shiliong
11, ISANKAR PAUL ° e AG ERMegtays SHeng

'SR. ACCOUNTS OFFICER -

o -'A»’f\esh&




o
i
oy
1

. i SWAPAN KUMAR NAT

13. "AMIYA BHUSAN DAS
14, JANARDHAN GOSWAMI
5 I

19.

20.

2

pove

22,
23.
24.. :SIRAZUDDIN AHMED  * .
25, ‘ |
26.
27.
28.
29.
30.

31.
33.

35.

. .LIBOYAIMA SINGH © -

. "PH. JUGINDRA SINGH:

. MRINWMOY DAS

MRINAL KARNT! BAROHAN
.ASHUTOSH SUTRADHAR

. SHILPI DEY.

PARTHA PRATIM
. CHOWDHIURY

AMULYA SARMA

&

:SAIKAT DAS

:DEBA PRASAD
'BHATTACHARJEE

SANKAR DAS

%nRATAN KQMAR oéY -
.EKUNTAL SAHA

ARQP aQRAGOHAl}Q o

KAMALENDU
"BHATTACHARJEE (I) -

KALFAMNA RANI OEB -

-SANJAY RANJAN DEY

. "AJIT KUMAR DEB

{BINOY KUMAR MANDAL -

i

. *SABYASACHI CHOUDHURY

ACCOUNTS OFFICER

| iACCOUNTS OFFICER -

. ACCOUNTS OFFICER

:ACCOUNTS OFFICER
(K
- JACCOUNTS OFFICER

" jACCOUNTS OFFICER

\SSTT. ACCOUNTS OFFICER

CASSTI. ACCOUNTS OF FICER

v . .ASSTT. ACCOUNTS OFFICER

LASSTT. ACCOUNTS OFFIGER -

SSTT. ACCOUNTS OFFICER -

" T ASSTT. ACCOUNTS OFFICER |

'ASSTT. ACCOUNTS OFFICER
{ASSTT. ACCOUNTS OFFICER

*IASSTT. ACCOUNTS OFFICER

TASSTT. ACCOUNTS OFFICER

{ASSTT. ACCOUNTS OFFICER -
“iASSTT. ACCOUNTS OFFICER :

“{ASSTT. ACCOUNTS OFFICER

. "’-!Av.SSTT. ACCOUNTS OFFICER -

JASSTT, ACCOUNTS OFFICER

SSTT. ACCOUNTS OFFICER

/{ASSTT. ACCOUNTS OFFICER .

. |ASSTT. ACCOUNTS OFFICER

\SSTT. ACCOUNTS OFFIGER

Olo the A.G (ASE)Assam, Guwahali

Qlo the St O.)\.() (A&E) Nogaland, K;.-ni:»:;.
Olo the AL (/\&tj)Mngl|ulny:1.Shillu|.|;;
ok )

Ol the AG (A&E)Assant, Guwahiati
"Olo the A.G (ASE)Meghalaya Shillotiy
Qlu the AG (ASE JAssam, Guwalhiual
Ofo the AL (AR JAssam, Guwanat
Ofo the AG (A&E)Assuim, Guwahsti
Oro the A.G (A&E)Assam, Guwahati
Olo the AJJ.(/‘\&E)Mugna'luyu;SI_\iII()ng
Ofo the A.G (A&E)Assam, Guwahal
Qlutho A.G (A&E)ASsalln. Guwaliati
Olo the Sr. D.A.G (A&E) Nagaland, Kohinia
Olo the A.G (A&E)Assam, Guwahati
Ofo the A.G (ABE)Assam, Guwahati
01 e AL (ABE)Assam, Guwahali
Ofo the A.G (ABE)Assam, Guwahall
Olo the A.G (ABEAssam, Guwahitl

Olo the A.G (A&E)Assam, Gu'wahati '
Olo the A.G (A&E)Assami, Guwahali
Olo the A.G (A8 E)Meghalaya.Shillons;
Olo the A.G (A&E )Megn;mya,sniubng
Olo ihe A.G (A&E)Assam, Guwahati

Ofo the A.G (A&E)Meghaiaya,Shillong
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37.

38.

38.

40.

41,

42.

44,

45,

46.

47.

48.

49.

50.

51.

52.

§3.

‘RAMAMOY BHATT‘ACH'ARJEE
.AMRIT LAL DAS
ODHRUBAJYOTI DEB
SUBRATA DAS CHOUDHURY
SURENDRA PRASAD ROY

DIPALI (MANDAL) DAS

. DHIRESWAR BORO

PRADIP KUMAR DAS (i)
'RATAN DEBNATH
KHOKAN CHANDRA ROY
'ALOK KR. CHAKRABORTY
BISWAJIT DUTTA
SADHAN CHANDRA PAUL
‘r;ﬁANi)IRA PURKAYASTHA
ASHISH BANERJEE
HITESH CH. KALITA

NEPAL CH. BISWAS

ASSTT. ACCOUNTS OFFICER

ASSTT. ACCOUNTS OFFICER

ASSTY. ACCOUNTS OFFICER -

ASSTT. ACCOUNTS QFFICLR

ASSTT. ACCOUNTS OFFICER
SECTION OFFICER

SECTION QFFICH 1

SECTION OFFICER
SECTION OFFICER
SECTION OFFICER
SECTION OF;’IéER

SECTION OFFICER '
' K

+SECTION OFFICER
‘SECTION OFFICER

-SECTION OFFICER

SECTION OFFICER

SECTION OFFICER

[Authority: A.G's order “nted 16-05-06 nt /10N

Olc the A.G (A&E Maghataya S
Ofo the Si. D.A.G (A&E) Tepura, Agartala
Olo the A.G (A&E)Assam, Guwahali
Ola ihe St D.AG (ALE) Dipura, Agantala
Olo the A.G (A&L—.)Meghaluya,Shillong
Olo the A.G (A&E)Meghalaya Shillong
Cho e AL (A&E)Moghalaya, Shillung
“ho the AG (A&E)Meghalaya.smllong
Ofo the A.G (A&E)Meghataya Shillong
Olo he Sr. DA.G (A&L) Manipur, limphal
Oro the A.G (A&E)Meghalaya, Shillong
Olo the A.G (A&E)M(;?lml;gyn.Shillung
W
Olo the A.G (A&E)Meghalaya.Shillong
Qlothe A.G (/-\&E)Mughnlaya,Shillong
Olo the A.G (A&E)Meghalayn,Shillonu
Ofo he A.G (A&E)l\Aeghalaya,Shillon|g

Olothe Sr. DA.G (AE) Tripuia, Agartala

of File No. AG/SeiCar. 18'12000)

sd/-

Sr. Deputy Accountant General (Adn. & VLC)

No. AG/ Sep/Gr. 'B'2006/26-34
Copy for information to:

SV h LN

o oo N

s

’

The Accountant General (A&E) Meghalaya, Shillong
The Sr. Deputy Accountant
The Sr. Deputy Accountant
The Sr. Deputy Accountant
The Secretary to the A.G (
The PS to the A.G (A&L)

The Setno Gr. II attached
All Concerned Officers
OfTice file.

A Hesteal

=5

A&E) Assam, Guwahati.
Assam
to Sr. DAG (Admn.)-

\ y bl

May 16, 2006

General (A&E) Nagaland, Kohima
General (A&E) Manipur, Imphal
General (A&E) Tripura, Agartala

€ f ¢

Sr. Deputy Accountant Genera (Admn. & VLC)
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The applicants are 800

qualified  officers now

working as Assistant Audit Officer in

G'oup B’ cadre. Thay are borne in the
ofﬁ(‘e of the Principal. Agcountant Genernl
(Alénht) Assam, Guwahati. T hcr ¢ are other

offfices: of. Accountants Genaral Audit) in

Mebglmlaya.' Mnuipur, vz'l‘ripum and
Naga]and States. Vide éiréulm-s datod

31. ("a 2006 and 20.04. 2006, a gehoina

has §been circulated qepf-u tin;; the cndro /
of (:soup '’ oiﬁczm in, Civﬂ I\mht Offiges, -
/\cco;id)np to thf_ applu,mm, ?lw qciu.mca_

has ey iommlulcd «.n wun g pxmuwm

‘1
comm nf / comhmm
tlu*t thn

Rt
o

Accor gmg to them, it roality ﬂmm]um i

uted iwty formal
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29.05.2006 . - Heard Dr. 'JL. Sarkar, loarned
o | counsel fdr the apbﬁéﬂx;_ts mﬁd Ms u. bas,
loarned  Addl. C.0.8.C. for the
respondents. S |
poua oo ekt

When the matter ceme up for

admission hearing, ‘Ms. U, Das, learned

Addl. C.Q.8.C., foi" the ra_@spokndmxt.s.

“submitted that there is a comimon. cadre.

She aiso submittod that sho would Jika to

gt

take instructions to file rup)j _statamont.

- Let it be done.

Post - on 06.(')6.'2000. In the
meantime, in the ix;tm‘oét" @f 'jl'f‘_st'ioe, by
way of interim order, .thla"’i‘ribu_’hél directs

“the - iffé'spoi)'deht's" pot  to distarb - the
applicants from their placo pf postings tl

v th-'t;fne).__ct dato. B A D
. . ’ ) _;;"/.""-.. ’
— ga/ VICE CriAIRRAN
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Mise. Petition No. 52 of 2006 ( In O.A, Nu,_ 115 ot 20006)
‘Union of lndia & Ors. .- ' ‘ . Petitioners

By Advocate Mr G. Baishya, Sr. C.GS.Ce- ..

- -
, , 0, 125.6(2000.)
Umon ot lndla & Ors . o " ' Detitioners
_.By Advnruw M‘: U Dns A(Idi ( (,.S(.« T i 1 o
. Vor<;m~ I - | 5 et : |
Shri Gimna Hmn Kalitn & ();\ R ()ppu,dvl‘nty
~ By Nl}_‘a.ﬁ}a;lw}s Dr. ] . Sackar mcl M( LN l'mﬁuﬁ.’ IR .

-5 - Y s _ - {)J / g
Annehpr —L ek X ’ |

U AL AT TS TIATIN TR NA
GUAVALIALLBLENCTT

Misc, Petition Noo 592000 (o OA Moo P43 o 2000)
Misc. Petition No. 5272006 (Jo QA Mo, 11 ot 2006)
Mise, Petition No. 55/2005 (i QLA N, 125 ot 2000)
Misc, Petition No. 5672006 (In OA Noo L4 of 2000)

Date of Order: Phis the 2 [30day ol July 2006,

Phe lon Dle ssher KoV S mdunuu(lvm ViconClhiairnnen

.....

Union of India & Oes. . Potitioners
I"By Advocatn Mr G. Baishya, S G050

- Versus - |
Sri Dhrubajyoti Deb and Others . Oppusile Party a

By Mr G.K. Bhattachacyya, SeoAdvoeate, e B Choadbary and
Mr ). Goswami, Advocates -

- Vorsus - Coy e on ¢

Sri Sirazuddin Ahmed & Ors. o Opposite Party

By M G.K. ithautae h.nyyu,m Advocate, Mr .M. H Hqu' N
B. ¢ hou(llmlyun(l Mr D. Goswami, /\dv:n ales
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Jo N 501 2006 (In Q.A Ne. 146 L2000
' o eitoners

Union of India & Ors.

By_'/\d Q;u;:u_t.t- Ms U, 'D{_n,-, ),\‘(iil_‘l.-. '(‘f.'._(,‘-.&;,( .
} - ‘I\‘/ersus_— .

Shri O.M. l’rnk.n_;:_)viv ‘Upadhyay & (,)yé. .‘..j;._-(_)|)p«'.>'_s=‘l‘¢}. Parly .

' Jl Su_l"killl nnd.Mr S.N. '.I-'n'nm'ﬁ';_.

v

© By Advacates Dr.

CRDER

A R

(V. SACHIDANANDAN (V.02
This is an up;‘)lical_'ivm\ fiied by t.h'u' |‘Q!S|)i')||l|t-;lll.§‘; in l.hb.().[_\‘.;
“The

.~
L 4

: _'fo_gj; ’v'_élcqt'io'n/im.\diﬁcm'ion/allzerétion of the slatus. que, order.
prayer in the M.P.is:

vo;.sjb«."(“:._l‘ln|‘|'y prayed -

s nloresaid it is:r
vacate and/or. -

“In the premise
hips may be ,p-}:«.».'agéez,l_\.ro

th m ‘you r ’l))i'ds

modify -aid/for ‘aller

d.206:06 ¢

P SR TRy }4-.~,4.<.m.x.~.: e
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“The  applicants  are  SOG  Examination
qualified officers novw working as Assistant Audit
Officer in Group ‘B’ cadre. 'They are borne in the
office -of. the Principal . Accountant General (Audit)
Assam, Guwahali. There aré other offices of
Accounbant General (Audit) in Meghalaya, Manipur,‘
Tripura and Nagaland S States. Vide clrculars dated
31.03.2006 and 20.94.2006, a scheme has been
circulated éeparating the cadre of Group ‘B’ officers
“in Cii/il'.‘Audit Offices. According to the applicants,
the scheme has been formulated on wrong premises
that there was common/combined cadre. According
to them, in reality there has nat been ony formal
" common/conibiiidd cadre. They huve'dlso ‘stated that

.the respondents ore chauging their options [rom

_ Heard Dr J.L. Sarkar, learned couusel for the
‘plxcants and Ms U Das, learned Addl. C.G.S.C. for

yn e I

é respondents.

When the matber came up for admission

*éubmttbed .that there ls a common.
A submitbed thdt she would like to take

o T
instruction

M,r.

S
it
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sced in th
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e other O.A.s also whlrh dr[i:.",.'
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Dr }).L. Sarkar and Mr G.K Bhattacharyyn, learned S
counsel for the applicants in the various QA and Mr Go Balshyw,
iearned Sr. C.G.S.C. and My U, Das, learnad Addl ¢S tor the

respondents are pr easent aid ,jue‘(!'!‘h(: jatter. "k

4. The case of the Mise. petitioners (respondents in the
O.As8) is that the «'lpp]i(‘i\lllit; i the f.)./.\‘:i are chinllenyging _ll}u
sepuoration of the couunon cadre ot Group M oofficers in the ollice of
the Accountent General (A&)) and challenged the cirenlan on Cadie
separation dated 30.03.2006. According to them the malter pertaios
to a policy deusu)n and the bifturcation Of conumon cadre is sy
'Vfor the public int‘ert;-.\‘l‘,. Prior to separation ol cadre the Groap i
e \ o ofticers ol dilterent ollives of North Fastern Region are transiereed

Vé}f\d posted to any of the offices of AG (A&E) in North L astern Region

~.and such liability of transfer wastqg;ceplcd by the nthww al the time

R

. ... of promotion to the post of Assistunt ’\uw,un\, Officer (Group ‘). A

gradation list of cdmmon cadre of SO/AAO/A()/Svmm /\() is

maintained by the AG (A&E), Assam, Guwahati belng the cadro
controlling authority. Though separale seniority for each cadre is
’ given in the gradation hst but due to uul1\||1|§t,x'(;11.}\-<a exigencies it
becamé necessary to separate the existing commaon cadre of Group ‘B
officers of A&E offices of the North Eastern Region for the purpose of
conducting the function of A&E in the offices of each Giate in the

North Easbc.rn Re jon hemg foir and rransparent and taken into

i
1514

conslderatxon- Lho lnrgcr mue mvolved and G

et k

nuu

‘()_un;,.ls_,mgl As porlh urc,ulm

is moro llmn thv

‘-‘»‘ - ? 5'0 (
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praferonce, Lo dedicit oflices. These olficors posted on deputation 13
g

basls shall be posted ta the ottice ol their choice on the hasin of thew
&

seniority on availability ol subisequent vacnnecles against the required

strength in such offices. The surplus optees shall also form part of the

cadre of the office for which they exercised option. As per the policy,

fficer will. be ultimately posted permanently in the

therefore, each o

office of histher choice, and meanwiije he/she is waiting !‘or p(,)sl:ing to
 k !

the office of his/her choice which heppens to be surplus office, and

draw deputation allowance for this period as admissible under the

rules.

3. The case of the applicants in the O.A.s is thut the cadres

ed in 1981 in terms pora 5.6.1 of Comptroller

-V"were already separal

Auditor General’s Manual of Standing ()rdor (Administration) Vol. ' ‘

nd the respondents are awere of the position and have made a vague

tement by stating “prior to separation of cadre”. As per the policy

n-ircular dated 31.03.20006, optees in_g particular

chmniu nicated vide

cadre for 8 uarmular office were Lo he auommodabed as per the

' ot o o b ¢ /,

of cadre of *hat office. - The term requlred

sanctioned strength

strength’ introduced in the policy is an afterthought by way of

o ) clarl[lcauon communicated on 8.5 20()6 after the exercising of ophon

has altered the basic

T by the apphcants was completed on 126.04.2006
;lces in the Ofﬂm ,

complexmn of Lhe modality (or acconunodulmn of o|

L
o'f_theu' chorce. The Group '

.,**'45? M‘;,Jt‘ dh. rm;ﬁ‘ ‘w;i;s e { e
. > v‘ ¥ o E o i a
4 that the pumber:of nptees: “}r\ﬁi hiuffﬁ“wi:hln

1
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which will lead to incorrect position of vacancios in different cadres in

the offices causing seape for arbitroriness. The applicants wore

“working in the haso office concernod.

s 4 ' Rl N .. - ! ! N I “qQ1¢
, 6. I have heard the ledrned counsel for “the parties, The

learned counsel for the parties has taken iy attention to vacious

Circulars, Office Orders etc. to substantiate their contention. The

leurned counsel tor the porties also cited certoin court decisiohs to

BRSSO 5

substantiate their contention on merils of theiv case, We nre ouly on

oo
ey

the preliminary issue of the interim order - whether (o he vacated or
naot. The lear‘ni:d counsel for the respondents has taken my attention
to a decision of the Hon'ble Supreme Court reparted In 1999 (4) SCC
B +298 in the case of S.P._Shivprasad Pipal Vs, Upion_of ludia_and

:  canvassed foc the following three principles that has to be followed by

the court in granting interim orders:
' EL ’ . W & &
(a) Whether there is a prima facie ¢

-(b) Whether Irreparable loss will be caused to the respnndvnls

(c) Balance of convenience,

The learned counsel for- the original c;tppllcéni's are In

PN agreement with Lhe above propo,iuon of law and both pmties

' }‘ it these iwgredienrq are in.:,

v g i ! ¢ » &b
e s, cabidrs T Vg s

'e pnrties tried to os‘tnhlhh
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ultimately to a final decision, which is not within tho ambit o the

Single Bench.
’ ,’. - A e . .
Y. Ihe simple facts of the vase are that as per the said

notification the respondents have introduced a policy decision tor
separation of the cadre and for that purpose options were called ftor.
The appliéantx who have been working in the respective Sections for
years tqgether have been discarding l:!re.ir promations und seniority

have opted for the re.specti'\}e. stations they are putin, hoping that they

4 Aw.ill be accommodaled therein. According Lo them lhere are large
’ ' number of vacancies as well il the vespondents designethe gransfers in

‘a scientific manner. The applicants have reiterated_that their options
jon_and not_anywhere else. Therefore,

) attempt on the part of the respondents to transfer the applicants to

‘non-optee place par se seems (o be not in conformity with the
employees ‘choice which will put them to irreparable injury. The
. 'understandlng and willingness ol the employees is for a particular

statlon alone. They are not questioning the pohcy of the scheme but

——

- .

s modallty. o T

. Q. Then the queonn comes how can the applicants be

'?-""'transferred to hard sratlons for w}uch they have not ex.erclspd option?

€3

are being sent on

jon allowance. JLis .

4

- - e

S AT M S
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observation’s

ompelling the employee to

¢ stalion st Lhe guise of depuitation is:

sidering the ‘balance ol convenience,
R K1

4liat at this point-of time there is no need to
it

interim order that s heen punsed carhlier.

tians do nalomerdl andd Ahorelore thesame e

12,

espon(l(-.-l'lvts';\i.u‘e'mi liberly to implament the

'fc/pra(:lzical‘-i)’_ldfl\;n»\r withoul dist:uijhing'v the

-

option. .

. Lt
A

+ Al the:

.

" Petitions are’ dismissed with the above

'

: ' ek SRR
in favour of the original applicants the

S/ VICE CHAIKAN
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Sanctioned .strehgth- of Sr.A.Os/ A.Os and AAOs/ Sos in N.E.Region
(other than Commercial Officers)

Name of the Office Sanctioned Strength Sanctioned Strength . |
SR.A.O/ A.O AAOs/ SOs
Shillong _ ©20+8 37+13
Guwahati 42+9 113 +17
Agartala 12+4 30+8
Imphal 13+3 15+4
Kohima 6+3 18+5
Total 93 +27 213 + 4\7
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e on behalf of all the respondents.

i Leatial Acnlusisive T, ibunal . QI

A 5 MAR200T
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FIETET *4Ta9NS |
IN THE CE MMM%MMS TRIE. & \ ¥

GUWAHATI BENCH  * R
U 1 | | N

IN THE MATTER OF:
O.A.No. 2042006

~ Shri Ashis Kumar Acharjee 8& 12

others.
........... Appdicaxlt
‘ - Versus -
| Union of India & Others.
....;....Respondt_anbs
. AND- |

IN THE MATTER OF :

Written statement submitted by

the Respondents No. |

WRITTEN STATEMENT

The humble answering

respondents submit their written-

statements as follows :

1{a) That 1 am_Sn- Depet beeoded _Gopmect.
Aol ootk Comd A

and Respondents No. in the case. I have gone through a copy of "

application served on me and have understood the contents thereof]|

r

and except whatever is specifically admitted in the written statesent)

g
contentions and statements made in the application may bs deemed

have been denied. 1 am competent aud authorized to file the statem



The application filed is unjust and unsustainable both on fact and

in law.

(c) That the application is bad for non joinder of necessary parties and
misjoinder of unnecessary parties.

(d)  That the application is also hit by the principles of waiver estopel
and acquiescence and liable to dismissed.

(e) That any action taken by'the respondents was not stigmatic and
some were for the sake of public interest and it cannot be said that
the decision taken by the respondents, against the applicant had
suffered from vice of illegality.

2. BRIEF FACTS OF THE CASE OF THE APPLICANT /PETITIONER.

Shri Ashis Kr. Acharjee, and 12 other Sr. Audit Officers of

Guwahati office had opted at the time of separation of cadres for the office

———— T *

of the of the Principal Accountant General (Audit), Assam, Guwahati. Due

to non availability of posts these officers were posted to different deficit
S

offices. Aggrieved by the aforesaid orders of transfer on deputation thesé -

officers have moved the Hon’ble Tribunal and obtained stay.

3 That with regard to the statement méde in para 4.1, 4.6 to 4.11,
4.25,7, 10, 11 and 12 of the application, the answering respondents do not
admit anything except those are based on récords and legal and/or:rational
foundation. As such the applicant is put to strictest proof thereof.

_4 That with regard to the statement made in para 2 of the
application, the answering respondents beg to submit that in terms of

Section 20 of the Administrative Tribunals Act, 1985 as amended



|

a Tribunal shall not ordinanly admit an apphcahon unless it is
pi———

aahsﬁcd that the apphcant had availed of all the remedies avaﬂable

to him under the relevant service rules as to redressal of

e

grievances. In the instant case the applicants have not submitted

any application/appeal to the appropriate higher authorities for

—

redressal of their grievances. Thus the Hon'ble Tribunal may reject

—

their application on this ground alone.
5. That with regard to the statement made in para 3 of the

application, the answering respondents beg to submit that in view

of the what has been stated in the preceding paragraph the

question of hmitation does not arse.
6.  That with regard to the statement made in para 4.2 of the

application, the answering respondents beg to submit that as

already stated the applicant should have exhausted all official

channels for redressal of his grievances before moving the Hon'ble

oy =

Tribunal. As he has not exhausted all official channels, the
— =

applicant has no right to file any aﬁpﬁwﬁon in the Tribunal.

-~

7.  That with regard to the statement made in para 4.3 of the

application, the answering respondents beg to submit that the

respondents beg to state that upto the level of supervisor the

— e

cadres had already been separated with effect from 61 09 1981 '

A3

amongst the offices of Accountants General Assam, Meglmlaya,

el

g —

Aiunachal Pradesh & Mlzoram Tripura Manipur and Nagaland

———

However, on passmg of S.0.G Exam from any of the aforesaid

offices, a combined seniority lst is prepared for promotion to the -

- grade of Section Officers and on their promotion they belong to the
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common cadre of Section Officers of the office of the Principal
=
Accountents General, Assam, Meghalaya, Arunachal Pradesh &

Mizoram, Tripura, Manipur and Nagaland. Thereafter, their names

are shown in the Gradation list of Group ‘B' Gazeited and Non-

) :
gazetted and subsequently they are promoted to the cadre of

Assistant Audit Officer from that conunon seniority list. It would be

evident from the above that the terms common cadre has got a
definite meaning and is not a\"vague termn.

8  That with regard to the statement made in para 4.4 of the
application, the answering respondents beg to SL\Bmit that the
contenticn of the alalalicént made in this paragraph 8 not based on
facts. In terms of para 1.3.3 of the Manual of Instructions for
Restructuring of cadres in IAAD, in keeping with the new higher

scales for audit not only will higher level iIn traming and

examinations be insisted upon for audit staff but it is also proposed

to enhance the job content for Auditors, Sos and AAOs. Allocation

of actual work of audit during inspection to auditors -and |
gupervision of local audit and local mspection by AAOs will be as
given in Annexure 2.9.1 {a photocopy of the Annexure 2.9.1 is
enclosed as R-1).
It would be evident from Annexure 2.9.1 that the Wofk
assigned to AAOs are far more important than that of the S.0s.

Moreover, the 5.0s on completion of 3 years service in ﬂle.graae

boa. =

are considered for Eomoﬁon to the grade of AAO and the

-

promotion to the higher grade of AAG is considered by a DPC

consisting of 3 Pr. A.G{A.G/P.D level officers. On promotion of S.Cs
— ——— T




(scale of Rs.6500-200-10500) their pay in the higher scale AAO
{scale of pay Rs.7450-225-11500) is fixed under FR 221{a){l) which

s applicable for promotion to a higher grade involving higher

~ respomnsibilities.

9.  That with regard to the statement made in para 4.5 of the
application, the answering respondents beg to submit that there is

a defimte joint cadre in existence m the case of Section

@17 Officers/Assistant Audit Officers/Audit Officers/Sr. Audit Officers

&

in the Audit Offices of the N.E. Region. To have separate cadres for

each individual offices, the Comptroller and Auditor General of
India after total application of mind asked all the officers of the
N.E.Region to exercise their cheice of place of posting. The officers

of all the offices have exercised their option and they were allocated

to s;elected place of posting in the orders of their seriority. When,
however, the number of optees for a partiéular place was foﬁnd to‘
be in excess of the required strength, ﬁey were posted to deficit
offices on deputation basis. ":I;hus ?he respondents submft‘ that

there was no unfairness or arbitrariness in the separation of

cadres.

L4

10. That with regard to the statement made in para 4.12 of the
application, the answering respondents beg to submit that there

exists huge vacancies in the cadre of Assistant Audit Officers and

r

Section Officers. If all the optees for Guwahati office are posted to

-

—

Guwahati on the basis of sanctioned strength then the existing

office of the Accountant General, Nagaland, Kohima will stop

functioning and the newly created offices of the Accountants



general, Mizoram and Arunachal Pradesh will not' be able to start

—

functioning. Thus under compelling circumstances, the office of the

Comptroller and Auditor General of India had decided that to start with,

each individual office will run with required strength. This has no way

<
L ]

affected the scheme of separation of cadres and for tﬁat reason it was not felt
necessary to cancel the option already exercised. The Comptroller and
Auditor general of India has defined requiréd strength as sanctioned strength
minvus vacancies proportionately distributed. It is not understood why the
applicants are insisting on this point. As already stated thew

vacancies in the common cadre of Section Officers/Assistant audit Officers

in the audit offices of the N.E. region. Thus, if the placements were made on

the basis of sanctioned strength, the offices of the Accountants General

- R T
> L3

(Audit), Mizoram, Arunachal Pradesh & Nagaland will not be able to

funlction. Therefore the contention of the applicants that the new term
;equired strength is not in conformity with the existipg norms is not based on
factual position. In any case, it is within the cémpetence of the executive to
determine thé posts required for discharge of its function.

Besides above, the respondents beg t;) stat¢ that the sanctioned
strength, person in position etc. of Gu\.Jvahati office for which the applicant is
interested had already been informed to Guwahati office.

11. That with regard to the statement made in para 4.13 of the application,

the answering respondents beg to submit that in view of what has been stated

in the preceding paragraph, the respondents have no further submission to make. -
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12. That with regard to the statement made in para 4.14 of the
application, the answering respondents beg to submit that since
the letter No. and date of the Asscciation letter was not mentioned,
it would not be possible for the respondents to furnish any

s

comments.
13. That with regard to the statement made in para 4.15 of the
aplaliqatioxl, the answering respondents beg to submit that before a
pelicy s formuiated, opirdoiss from various quarters are sought for
and a threadbare examination is made on the points ramsed and
thereafter a policy based on fairness and justice for all is made.

-
Thus deliberation made by different officers before a policy is

formulated cannot be a subject matter of assignment in a court of

"———7

law,

’—-‘

14. That with regard to the statement made in para 4.16 of the

application, the answering respondents beg to submit that since

some of the officers while exercising their option also indicated

———

their preference for posting on deputation thus it was not felt

necessary to obtamn freswh preference for posting on deputation of

the officers. The respondents further submit that with the shortage

of officers in various offices it was not found feasible to post the
officers to Guwahati office on the basis of sanctioned strength,

1|5‘ That with regard to the statement made in para 4.17 and 4.18
of the application, the answering respondents beg to surbmit that -

the Accounts and Audit streams are different entities and there is
- —

nothing to build that the Audit office from following what the

T ——

——

Account stream does.

-

~
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16. That with regard to the statement made in para 4.19 of the
applications, the answering respondents bheg to submit that the
-contention of applicant is not based on facts.

17. That with regard to the statement made in para 4.20 of the
application, the answering respondents heg to submit that in the

policy paper on separation of cadre it was spelt out very clearly that

if the total number of optees for a particular office exceeds the

-

o —

sanctioned strength {subsequently _substituted by required
, gl X oy Teq

strength) the excess officers will be posted to deficit offices. Thus

-

the applicants being junior officers in the cadre of Sr. A.O were
posted on deputation basis to the deficit offices.

18. That with regard to thé statement made in para 4.21 of the
apphcation, the answering refspoﬁdents' beg to submit that in view
of what has been stated in the foregoing paragraphs the separéticn
of cadre and consequential ailocation/transfer was made with ali
farrmess.

19. That with regard to the statement made in para 4.22 of the
application; the answering respondents beg to submit that in the

interest of public service, this Hon'ble Tribunal may kindly consider

not to interfere m the transifer posting of apphcants referred to in

% the original application.
/ | SR -

20. That with regard to the statement made in para 4.23 of the

*

application, the answering respondents beg to submit that the stay
orders issued in respect of various applications may kindly be

vacated by this Hon'ble Tribunal.



0
\0

21. ‘That with regard to the statement made in para 4.24 of the
application, the answering respondents beg to submit that since
the matter relates to Accounts stream this office has no comments

" to offer.

22. That with regard to the statement made in para 4.26 of the
application, the answering respondents beg to submit the reason
for using the term common cadre has already been stated above

and as such the respondents have no further comments tc make.

23, That with regard to the statement made in para 4.27 of the
application, the answering respondents beg to submit that there i
common cadre and the concept of base office 1s not acceptable.

25, That with regard to the statement made in para 4.28 of the
application, the answering respondénts beg to submit that th@

complete rationale in the separation of cadres as the concept of

<

common cadre and consequential transfer/ posting of officers is not
5 15 oV

only a huge financial burden but the deficit offices has no

continuity and institutional wisdom on account of very short stay

-

of the supervisory officers.

26. That with regard to the statement made in para 5.1 of the
application, the answering respondents beg to submit that in view
of Qhat has been stated in para 4.20 above, the ;pplicant’s
contention 18 not based on facts. The separation and consequential
permanent allocation will not make any juﬁiors to become senior

for exercising option in the same office.
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27. ‘'That with regard to the statement made in para 5.2 of the
application, the answering respondents beg to submit that as

already stated, the concept of required strength 13 net a vague or

g

abstract term. The concept was brought into force because of the _

existence of huge vacancy in the common cadres of Sr. A.Os{A.Os.

28. That with regard to the statement made in para 5.3 of the
application, the answering respondents beg to subummt that it is not
correct to state that the surplus staff were kept out of their allotted

cadre. The officers will be borne in the cadre of their first option

place. Temporarily they will be placed on deputation te other deficit

office. Thus their will be no reversion to the concept of common
o ‘

cadre.

PR

29, That with regard to the statement made in para 5.4 of the /

application, the answering respondents beg to submit that in view
of what has been stated in paragraph 4.16 the respondent§ have no
further submission to make,

30. That with regard to the statement made in para 5.5 of the
application, the answering respondents beg to submt that 4t:'he

seniority of Auditor/ Sr. Auditor of various offices are fixed correctly

-

before they are promoted as Section Officer and brought into

commorn cadre. Thus, the contention of the applicant is not based

on facts.

|

30. . That with regard to the statement made in para 3.6 of the
application, the answering respondents beg to submit that in view
of paragraph 7, no formal declaration of common cadre is felt

necessary.
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31. That with regard to the statement made. in para 5.6 of the

applicaticn, the answering respondents beg to submit that there is

no base office concept. Since there is a common cadre of Sr. A.Os.
rn—'- N B z R .

the terms was brought into play.

e

32. That with regard to the statement made in para 5.7 of the
application, the answering respondents beg to submit that in view
of what has heen stated against paragraph 4.12 there is no further

submission to be made.

- 33. That with regard to the statement made in para 5.8 of the
application, the answering respondents beg to sulumit that seniors
of each individual cadres were posted to their place of choice. In the
case of the applicant, he s .a" junior officer in the cadre of Sr.A.O as
such he has not found a place 1 the station of his choice.

34. That with regard to the statement made in para. 6 of the
éppiic:ation, the answering respondents beg to submit that the

 applicants have not exhausted all official channe! for redressal of

their grievances and as such the Hon'ble court may quash their

} [ ——

applcation ab mmtio.
/ 35. That with regard to the statement made in para 8.1 of the
application, the answering respondents beg to submit that in view

of what has been stated in the foregoing paragraphs, there is no

reason for the Hon'ble Tribunal to quash the scheme of separation. .

m\o s

Instead, the application may kindly be dismissed with cost.

- 36.- That with regard to the statement made in para 8.2 of the
application, the answering respondents beg to submit that the

process of exercising option, finalisation of posting on permanent

I
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as_well as deputation basis is already complete and as such it is

not possible to ask the applicants to re-exercise option and give a

fresh preference for posting on deputation.

37. That with regard to the statement made in para 8.3 of the
application, the answering respondents beg to submit that
separation of Group ‘B’ (,adres of Audit Offices of the N.E.Region is
comple& and therefore, each ‘inc'iividual office nﬁay mtimate.

38. That Wiﬁl regard to the statement made in para 9 of the

app]icaﬁon, the answering respondents beg to submit that in the

\ / interest of public service, the applicants may be allowed to be

transferred temporarily.

39. That the respondents beg to submit that the application is
devoid of merit and as such same is hable to be dismissed.
9, That this written statement is made bonafide and for the

ends of justice & equuty.

Under the above cii‘omnstances,
Your Lordship would be pleased to
dismiss the application filed by the

applicant for the ends of justice.



VERIFICATION

éged aboutﬁ years, working as

competent officer of the answering respondents, do hereby verify that the
statements made in paragraph ‘2_to jo are true to my knowledge and

those of the paragraphs .7 being matter of record are true

to my information derived there from which 1 believe to be true and the
Tests are my humble submissions before this Hon'ble Tribunal.

| o
And 1 sign this verification on this (2 day oﬁfﬁ?g 2006 at

Guwahati.
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OFFlCERS (AUDIT) | |
GlNG TO COI\/II\/ION CADRE OF

~-‘.';~=-GE~~N[RAL(AUD|T) MEGHALAYA,
ARUNACHAL PRADESH AND'MIZORAM
AND OFFICES OF THE PR.
ACCOUNTANTS GENERAL (AUDIT),
ASSAM, MANIPUR, NAGALAND AND
TRIPURA

AS ON
01-03-2005




B GFFICERS & SECTION
X OFRRICERS. (AUDIT).

BELONGINGWT)COMMOBICADREOF
THE OFFICE OF THE PR. ACCOUNTANT

GENERAL (AUDIT), MEGHALAYA,
ARUNACHAL PRADESH AND MIZORAM
.. *AND OFFICES OF THE PR.
ACCOUNTANTS GENERAL (AUDIT),
ASSAM, MANIPUR, NAGALAND AND

" TRIPURA

AS ON

01-03-2005
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£MNEXURE 28.1

semarcation cf duties for personneiin inspection parties.

"Following is @ broad cutline of responsibilities and dut;es of
Jarious categones of pex seanel in Civil_Audit Offices. The Aud:t )
O sicer in charge of the i poctlon Party is not however preciuded
“fiem making certam chanf‘s to be indicated by “him'in wmmg “in

' the distribution suggestccs leepmg in view the suxtabxhty of the
--individual oﬁlma! for the -.ype of work m hand. :

‘2. Similar mstructzons w1!| be :ssued by the concemed wmgs'
“for the separated Audit Offices redevolution of duties in Commercnal
Ra"iway P. &T Defen"e and Recexpt Audlt pames - T

i. Local audit of csvﬂ “offices . )
1. (A) Audit Officer: -

. Duties and responsibilities prosenﬂy assngned are not
only important but also sufﬁc:emly exhausnve Review
of the schemes executed in 3 department will in fact
pe time consuming. Further the Inspection Officer
has to perform the co- -ordinating functions to achneve
over- -all effc:ency in performance i

(B) Sectlon Offlce:/Assxstant Audit Offucer' )
(l) Audit of the accounts of receipts;

(i) audit of the accounts of stores; - ' o

(ili) examination of the cash book; . . :

(iv) exammatxon of vouchers for the test months whlch
were subm:tted to central audit and made ava;lable -
to the party by the headquarters thh - orlgma{‘t-
records, contract documents etc.; Had Ragonl g

(v) audit of all vouchers not submitted to centra! audlt

(vi) verification of drawals and deposits into treasury with
reference to. treasury records; .

{vii) examination of the special points marked for special

investigation by central audit; . o 3

42

W

- {viii) audtt of works expend|tur

. (ix) accounts of stores,. requiremerits etc. received under
various foreign 2id programimes,

" (x) departmental mspect;on reports.

. /éC) Senior of the two aud:torS'

_\l) examination - of serwce bOOr\S -service -rolls,.broad- ...

.. sheéts_and. Iedgers in. réspect of. P.F. accounts of
Group ‘D’ staff, etc.;

(u) obtaining files contammg lmportant rules/orders

issued by Government m respect of the institution

under local audit and matters dealt with’ by it wuh a

view to study them and -also take notes from ‘the

Dictionary of References mamtamed .-

.....

- i)’ check of disposal of prev:ous lnspectson repom' -

" {(iv) audit (tnenmal) of taccavn accounts

{v) audit of expendxture by State Covemment in connec-
tion with large gathermgs of political organisations;
(vi) establishment pay-bills;’
(vii) tra'vellihg allowance ‘bills;
(viii) register of undlsbursed pav ancl sllowances;
(ix) Register of advances ' )
"(x) property accounts le lmmovable property accounts

like land, buuldmgs and otherassets : /_/

\/(f)) Junior of the two audl..ors.- B
(i) dead-stock register; ‘ '

) register of empties; -

- (iti)
" (i) regxstet “of dep051ts;~- .

-~ (v) log books and dnanes of Govemment vehicles; “

(v

stamp account

register of statlonery,
(vn) register of umforms "
~T(viii) register of books and periodicals;
(ix) P.F.Accounts of Group ‘D’ employees-
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fr Tm»fwctum of the cavrl’ audit pames in certain oﬁrces is
' 2Cton officers and one auditor, while the gazetted supervision
In such a case, the dls_tnbutlcm of work could -

".ins the same.
as under: - o~
LAY Audit Officer: :
Same as those m para 1 A) above. )
(B) Asstt Audit Offtcer T
Atems (n) (m) (iv), (vi) and (IX) ‘under “1 (B) Section
Officer” (ii), (vi), (viiy and (viii) under” "(C) Senlor of '
- the Two Audrtors in para 1(0) above N
(C) Sectron ‘Officer: - s -._'--...,,;
ftems (|) (v), (vii)’ (vm) and (x) under"'1 (B) Sectron
Officer” and. (i). iii), (iv), (v),-{ix)-and . (x) under "(C) -
Senior of two auditors” in prara 1(0) above
(D) Auditor: - _ - B .
Same as at present : S

el

‘-\\ Ve A raahee

‘r‘ Treasury lnspectron ) o . ,

Keepmg in view the relative’ lmportance and mtncacres mvolved :
in the various rtems of treasury rnspectrons the drstnbutron of :
work can be as under:- EPCRARFT

Audit Officer: . . .
1. Custody of treasure :
2. Strong room .
3. Currency chest balance.’

Asssstt Audrt Offlcer .
1.4 Government securities '
2. Promissory - notes - o
3. Cash chests and valuables of other departments
4 Accountant s cash book and ba!ance sheetsz
5. Custody, supphes and sales of optum

Sub- Treasury accounts :

o ¢

P

Section Officer: -~ T 5
1. Custody, supply and sale of stamps ' -
2. Custody of cheque bocks andreceipt books ..... . 8

W o ch

Cheques and letters of credit
Treasurer's accounts :
Civil pensions

Military pensions.

e / Audrtor'

- 1:—-Deposit transactions ___ B

2 “___Regrster of repayments

"3, . Plus-and-minus rnemoranda
4. Lapsed statements.

JEY

L Publrc Works inspecﬂons

=+~ The composmon of a public works mspectlon party is generally
-_.two sectron officers and one audrtor The gazetted supervnsron is
75%.. present there is no unrformlty in the matter of disribution
','-of work amongst the different members of the inspection Party.
The Co_mmrttee of Accountants General had indicated in their report
a tentative distribution of work among the members of the party.

T2 Keeping_'in view the. proposed restructuring the following
could be the distribution of work to the audit officers/asstt. audit
. officers/section officers/auditors of public works rnspectxon paities.

A Audtt Officer: ) W T
Revrew of all regular contracts and of a percentage of
other agreements made smce the last inspection.

-t

2. Revrew of Regrstex of Revenue other than rents including
) a review of the procedure for its assessments and realisa-
_tion, special attentlon being paid to cases where “a short

fall is notrced in ‘he revenue denved from any partrcular

: DropertY.‘.r‘ TR s TRI R T P
3. Review of the system and the extent of check measure-

" of the check of measurements books by the divisional

—bd

.. . accountants. . .. ol
A 4.  Review of balance of stock system ot acqursmon of stores
L o © v and of ‘Store verifications.

5. Review of accounts of menufacture operations.

Sk

el ., BT
T R e g e T e e St N 4 ..,,..‘4 :

ments by divisional and sub-divisional officers and review .

e e b e e
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o VARSI .. . . - Q,GCA”) :
~view of the banking arrangemems o see that ‘Phey are ‘C.- Section Ofiicer: e ' -
senerally sa sisfactory. . . -
) 4. General review of cash book wrth re.erence 0 x,OJﬂI&l’TOIlS
r\evrew né the ari anoemems for t‘le custody of cash znd . R .of cheques/receipt books.
withdrawal of money from the cash chest. o C o
8. G . 2. Tracing of receipts in cash books.
. eheral review of the account of, wo'ks (the nature - :
. ) mittance book
and extent of detailed scrutiny being left to the discretion vv3 Remitta bor o
of the inspecting officer): o " Checking of transaction in the selected mon:hs with cash
Py e e T TR i e bool». and. other. allied records. ... B
(a) * Muster Rolls. — == === <ot e i 5. ——M AS..accounts. and foad metal returns in respect of
(b) Transfer Entry Books. . . - - ST ~ .works affected during the selected month. :
(c) Suspense/Deposit Register." ' o o 6 Transfer entry book since last mspecnon
(d) Schedule of rates j no- e R Checkmg of con .ractors ledger for the affected works inthe
(e) ‘Register of rents of burldrngs and lands ‘-'tr.- Lo -C “selected month including complete checl\mg of theledger
(f) - Establishment records. IR ' since last inspection. ‘
. : e e i e R S - t
(g) Monthly accounts. ) : - B 8 - Examrnatron or tools and plants regls er. ) o
' _ - _ 9. -Register of leases/leass files. -
B. Asstt. Audit Officer: - _ 40. - Register of Muster rolls/muster rolls
1. Complete analysis of selected works with reference to 11.  Register of licence fee of buildings and lands..
_sanctloned estrmates agreements etc and connected . 12." Register of agreementslwerk orders.
“measurement books. . - RN
2 ; /5. Auditor:
. Material-at-site account for selected works. _ Vv
3. Examination of the register ofmajor and minor works. 1. 25% check of service books. .
4. Disposal of special pornts referred by Central Audit. 2. Complete checking of pay and TA bills.
5. Stock accounts rncludmg general rev1ew of stores ledger, : 3. . Checking of leave account of Govt. servants mcluding ieave
_ _ bincards, etc. . - salary and checking of mcrements B
.6-_ Complete checking of contractors ]edger fo,- selected ) 4. Provident Fund accounts of work chargedestablrshments
months. o Lo - ‘and Group ‘D’ Govt. servants. 4
7. Examination of abnormal rates quoted bycontractors. . "5. Log books of motor vehrcles/constructlon machmery
8. Examination of arbigation cases. B 6. Suspense and Depostt regrsters. .o '*' ‘ .
-8, Checking of extra or substitute items—derivation of rates 7. Treasury bill book. I . T
etc. ' ' 8. Register of Fixed charges. ;
10. Scrutlny of specisl repairs estimates. g. Contingent Registersi=:- )
) 1 ‘*__- Survey reports along with registers of survey reports. - 10. Register of Service Book[Sewice 8ooks.
12. Disposal of previous inspection reports. o “11.7" Register of interest bearing security.
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th two Sectton Officers and one Audxtor In s
mposition of \1e parties will be one AAD or SO nd two auditors.
fhe distribution of work amongst the party membars in such a

- 2%
In some of the Offices, because of shorfhu of ;:gualified

ds, it may not bé possxb!o to constitute P.W. {nspection Parties
uch casesthe

situation would be as under: -

(A) Audit fo/‘éec Same vas those detaileéj‘i-n para 2(A) above. * |
(B) Section™Officer: Same ds those for AAD 'fso‘ ‘Béié“aéa"i}if T

para 2(8) -above; = T e

(C) Senior of the-two audltors Same as thosn for SO detauied
in para lIl. 2 above

(D) Junior of the two auditors: Same as those for audntor in’

para . 2 above o T e

Lol

- ,\$ PRt

pd)

ANNEXURE 3.1.1.

Time schedule

1. Display and urculanon of

3

Hons m¥ Sdadan 1d

DOﬂCE i ot e

Office Last Date
All separated Audit 31.12.1283
Offices and com-

. bined Audit &

2. Keep blank application forms

.read}r in Administration Branch

‘3. R'eceibt of abpﬁcatioris‘ : f

4. Scrutiny of applications by ad-
ministration and preparation of
list'of applicants for considera-
tion by screening committees

5. Preparation of list of persons

. for consideration of fitiess by
screening committees for ap-

" Accounts Offices &~

Branch/Sub Offices
Combined Audit & On date of

Accounts Offices display of
‘ : notice
- —do— 21.01.1984
—do-. ... . 10.02.1984
Separated Audit  10.02.19¢

_ Offices

pointment against higher scales -

against the prescnbed quota of
‘posts -

6. Finalisation of {ist of selected
persons by the screemng com-
mittees A

. ~do-

7. issué of orders for staff trans:

ferred and appomted in audit
cadres
Issue of appointment orders

. against posts on higher scales
duly sanctioned anew "

:+ Offices

Combined Audit & 20.02.1984
Accounts QOffices

Separated Audit

Combined Audit 8- 01 03.1984
- Accounts Offices
Separated Audit.  01.03.1984
Offices

20.02.1 984

FSE
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IN THE CENTRAL ADMINISTTR: ~ JONAL
GUWAHATI BENCH, GUWAHATI
G.A. No.204/06
Shr AK. Acharjee & OR.S.
Vs
UQG.1 &0RS
| I
" Rejoinder to the written statement filed by the respondents..

L That the applicants have gone through the written statement and

understood the contents thereof.

2. That in reply o statement in Para4 & 6 of the written statement

it is stated that reprcsentations were made and are pending with the

respondents. .
3 That in reply to statements in Para 7 to 13 the applicants

zeiterate the statement in the G.A.

4. That in response to statements in Para 14,15,16 & 17 it is stated

that the preference which was mandsted in the declared policy itself was not
taken, and the Respondents have been working with a view ti/deing favour

to officers of their choice. .

S. N, Townuld
\5/3/0%

Filad b‘é tha opp)icomis

Advo oY o

Hhvo

. ~ That with refercnce to the stalement in Para 18 to 38 the

“applicants reiterate the statcthts made in the O.A.

6. That in reply to statements in Para 39 & 48 the applicanis
‘submit that the O.A. deserves to be allowed with cost. |



k1

oy - ) \

I Tapan Kumar Halder, son of | late Sudhir Halder aged
about 54 years say that statements made in Para 1 to 6 of the rejoinder
arc true to my knowledge and belief and I'h-ﬁvc not suppressed any
material facts. I am authorized by the other applicants to sign this

verification on their behalf which I do accordingly.

at Guwahati.
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Shri Ashis Kumar Acharjee
& 12 Others.
eee Applicant

. ‘ . - VERSUS =
Union of India & Others

«es Respondents

-Additional statements filed by the applicant with '
documents in support of the statements in O.A. 204/2006.

That the applicant respectfqlly states as

ander s~

1. Cadres of Gr. 'B!' Officers have alreddy been separated
and as such there is no scope of further separation which
the applicant has stated as "so called separation of cadre®.
In terms of para 5.6.1(1) Section Officers cadres have
already been separated for the states of A.G.(Audit) Assam
and A.G.(Audit) Meghalaya etc. The para 5.6.1 (1) of (A.G's
Manual of standing orders (Administrative) Vol. 1 reads as

under -

05.6.1(1) Each CiVil Audit
Office and Civil Accounts Office
and each Railway Audit Office

has its own Officers' cadre

Contd. . 02/-
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except where any such office

is re-organised into two or
more independient officep and

so long as the cadre is not
separated for the offices into
which it has been re-organised®.

It 1s stated that the office of Principal A.G.(Audit),
Assam has not been re-organised into further independent
offices 1.e. there is only one A.G. office in Assam under
Principal A.G.(Audit) Guwahati with the separation of cadres
of S0's for the states of N.E;.ﬁegion as explained above
the promotional cadres to AAOs, AOs, Sr. AOs also have been

functioning as separate cadrese.

2. It is stated that the Accountant General (Audit),
Meghalaya, Arunachal Pradesh, Mizoram, Shillong by letter
No. Estte. I/Audit/4-8/98-99 dated 2.2.99 to the Accountant
General (Audit), Assam informed that the sanction strength
of the Shillong Office of A.G.(Audit) Meghalaya, Arunachal
Predesh, Mizoram, and the Guwahati office had been approved
by HQ office under Head Quarter office letter No. 3.2.05-
BRS/138-97 dated 30.11.98 with such separation of cadre
strength the Shillong office wrote that proposal for additions
if any, should be takenup with Head Quarters office. It is
therefore stated that Gr. 'B' cadres for the separate N.E.
States had already been separated much eariier and the
sanctioned strength- was commnnicated.by.thé Head Quarter's
office i.e. New Delhi office by letter dated 30.11.98. It
is also stated that after separation of the cadres the
Contde..e3/=-
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sanctioned strength of Sr. 40/A0 for A.G.(Audit), Assam
and A.G.(Audit), Meghalaya etc. has been reallocated as
55 and 33 respectively from the total sanctioned strength
of 88 under the above mentioned circular dated 30.11.98.

e That after the separation of cadres as mentioned
above some of the states of N.E. Region (A.G.(Audit) Offices)
were having difficulties in having officers(deficit offices)
For manning the deficite a gradration list of all the Gr. ‘B!
Officers of N.E. States was prepared for arranging deputation/
trandfer on rotation basis for 18 months on seniority basise.
This gradation list clearly stipulats as under 3~

"Nothing in this list is to be taken

coveying any sanction or asuthority or

may be held fohéupersede any standifg

roles or orders of the Central Govern-

ment with which it may be at vasiaence®

It is stated that the respondents parportedly project the
seid gradation list as common cadre, which infact is not a
common cadre, and after the separation/reallocation of
cadre as indicated in the preceeding paragraph no joint.
cadre/common cadre has been formed. Respondents have
supressed the stipulation quoted above and then confasing
the Hon'tle Tribunal.

Copy of the relevant pages of

the gradation list is enclosed as

Annexure~ ‘'K',

Contde.o. /=

.,'/



————

ca::;'m marr-;f;ﬁ;'azfaefzm |
ent X istrative Trj
1al Aamusistragiye Tribunal \g.“‘
117 DEC 20m
TsTE7eY 3799ty
Gwehati Eench
\ | J
. That respondents have been dealing the case not on

factual position but on unreal position. They are totally
confused in the matter of separation of cadres. In their
We.S. they have stated that up to the level of superviser
the cadres had alreddy been separated w.e.f. at 01.9.1981

among the officers of Accountants General Assam, Meghalaya,

Arunachal Pradesh; Nagaland, Mizoram, Manipur and Tripura,
thereby explaining the position that the Gr. 'C' and 'D"
cadres had already been separate w.e.f. 01.9.1981. But in
fact these cadres have not been separated and circulars

*»

for separation has been issued only in 2006 and the matter

of separation is under adjudication in 0.A. No. 155/2006.

The order dated 22.6.06 of the Hon'ble Tribunal in the said
O.A. indicgtes the separation of cadres of Gr. 'C' and 'D!
in'the Audit Offices of\Assam, Meghalaya, Arunachal Pradesh
and Mlzoram. It would therefore demonstrate that the

- respondents have not come with clear and clean position and

- wants to misguide and confuse the Hon'ble Tribunal. The

factual position is that the respondents have not taken
any comprehensive decision as regards separation of Gr.'B?,

'C' and 'D' cadres

-Copy of the order dated 22.6.06
in 0.A. No. 155/06 (Civil Audit
Association V. U.0.I & Ors.) is

enclosed as Annexure-'L'.
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I’Shri. lOQ.G.i..bii...’i..o.éi'!‘! l'l’ S/O

p(.\.aéww. ....C‘:?fr;’:%;d_about -$ S
years working as Sr. Au&it Offlcers in the office of
Principal Accountant General (Audit), Aqsam a resident
of ,a....ﬁg%f%kquf%,..m Guwshati say that I have been

"authorised by other applicants to verify and sign this

verification and accordingly I verify that the statements
in paragpaphs 1 to 4 are true to my knowledge and that

I have not suppressed any material facts.

Date 3 v7 2 207 SEIS @Mﬂaa%""
Signature

Places
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GROUP B OFFICERS & SECTION

OFFICERS (AUDIT)
Bsa:,L*‘ONGING TO COMMON CADRE OF

TH' ."OFFICE OF THE PR ACCOUNTANT 1-

G[NFRAL (AUDIT) MEGHALAYA

_;&RUNALHAL PRADESI AND MIZORAM

Y AN'DYOFFICES OF THE PR.

» MCQUNTANTS GENERAL (AUDIT),

CASSAM, MANIPUR, ‘NAGALAND AND
-w«¢‘@ﬁg*TRIPURAlg |

A‘;) ON ,
01-03-2006
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J (J </\DAHON LISI or GROUP <’ OFFICERS AND |
f' .'.;;.‘.:.,.{:;bl(HON "OFFICERS - (AUDIT). BELONGING. TO
""{’-‘*?_?COI\AMON CADRE" OF . THE " OFFICE or T
o PR ACCOUNI/\NI ~ GENERAL . (AUDIT),.
- "ME GJJAIAYA ARUNACHAL PRADESH ~ AND -
L. MIZORAM - AND OFFICES © OF  THE
o bR A(COUNIANIS GENERAL (AUDIT), ASSAM,
B MANIPUR,Y NAGA] AND AND TRIPURA  AS ON

- .0l- 0312006 'PREPARED. IN  ACCORDANCE  WiTH
. THE " DIRECTION | CONTAINED IN THE
“COMPFROLLFR AND  AUDITOR  GENE SRAL’S

~ LETTERS NO. 427-N.21/1-89 DATED 26.04.1989. AND
_-NO 161 NGb(Al’l’)/4l -2002 DATED 15.02.2002.

L :'fNomJNG INCTHIS CLIST IS TO BE TAKEN AS

4L CONVEYING ANY SANCTION OR AUTHORITY OR DR

"MAY: BL»IILLD TO SUPLRSI*DL ANY, SIANDING
VRUHS OR ORD! RS OF  THE CENTRAL,

 VARIANCE - S

GOVFRNMI*NI WITH WHICH ‘_I “MAY BE AT

E)!‘ PU 'Y /\C( ()UN TANT (“b NERAL
(AI)MINISIRA“()N) |
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Rcsnondant(sd)'...,...,_,.,_.m _

‘ ndvocate for the

()

Ar\pllcmt(S\ .o ih Z'. S
‘O

{ [ » !
....-ocn-ucnoiu

QK/\W&V\ ‘

.....- .

o /S’vak.x‘c...--«-

‘-'f.? e
". . I '_-" : . “g \‘l‘ --oa
S \Jvocate 'for ’the R\_spundant(S)‘;;......................
' r.‘ "I J "Lc ta ‘. ~.' 3 o ) e e
iR 3c e g OEASE OF RS SRunsl
“Notes of%the Regls Ty pats . Seder of th fribu |
‘ R -.,w-.-“,_.1.,..,,_“.,-..”-,,_..,_,,_,,_‘_.-‘......-.....
o {.22 06. 2006 P}«.su;t"]ion’blu Sri K.V, Saclndmnmdun
<3 Vice-Chalrman.
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\'Ls formed in the year

3 '.?Atvif

The applicant is an Assocmhon wiich

1995 fox redressed of

IR R USR] T '
IR L , 1 | gﬁwzmccs of the employees of tlie Audl

At oL
: Dépmu.uu;t Guwanau 1 the year 1637, e

L}
RV
. :'AI‘ % . Q

, BN

/l‘ A\\‘,\ \

‘en,
el e

EEERE AP(ht Meghalaya was ‘bifurcate
‘t o oi’iu, of* thu Principé

31
1 Oﬁ.tCL
¢

opfe ed for

.

ce oi the Pnnupal Accountant Generz!
ed and the

al Accountant General

xd:t) Assa_m wig-separated frow the wmain

he mwnbuers of \ln, AuchL Asxociation

postng #t NAssam! L1 the year 2006

red to \pr ate the comuien

: i . a wmove was initia
l S . 7 ! gr&u].) ¢! and D’ cadres i the Audit oficus o
!!‘ ) e % A, % ' -'x.hq Principal Accountant  Geney al C{Aundit).
H :
,!i ‘ - 1l - !'skum and oflice of the Principal Accountant
M S K!' y ; ; i k Gqsu ‘ol {'\u(h.) Mughnluys, Arunnchai
i]f . . ‘,'11’:; 3" .li ; Puuu«h and Mizoram, Ghillong, wde order
, NN ‘ N
H; - a i.i; N 3 I[ ' du ed 23.03. 2006 cr eau,d separate ofces for
‘ "-ff:i";":“ R ;:‘:fﬂf_:; 3 ' » |\I e qnauml Pradesh “and Mizoram.
! P - :":Y“,}"‘C'{‘:: ":)‘ E.I :*.3"“? " .l\LILJ esentanion was ~muunucd byuthc
) "X'};’ I T \aﬁ ) .\ ! ‘Comd-
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C st 22.06.2000  applicant Association, It s suiawined on

behalf of the appllmmm’A«socimion that the
apphcr«mts lm\/e 10 daspute wiath- regear d to

‘the cadre _qupmauon. Ilowwm, thew

e T ).,uuvrmcu .\‘J hat i spite of the upuuu optul

L

dor Aswuu ; Uu.y lmvu bm.n dz_ployul to

ol varivus p]m,:.,s on dl.putuuun. Counsel Jor g
o .,E‘ the Applhczuxt ‘Associstion also brought: to
. ,f-;.-k , m)f noucu -Lo. the 'mhum.ialm't‘ivc report,
;? e vhu ein-it iy mentioned that “allocation ol :
§§ o ﬁ' senior, additors ,:sanctwned strangth is 314 ‘
&2‘ ;” o und PLP. is 257 ‘and allocrmon “of seror
\ i \’N é’g i ', * f ‘ aud.ttexs semctioned $tr engtl s 7:) and PIP
~_ m«w*’" f ;” o is 62 'lhuy submitted that iv is "cleay that
y deputation ,'adopw(_l ix Juu\Lul mnd  in
) violation of thie Jaw Jaded down. ‘ [..
- ‘ hwud Mr DX, Duw learned (onn\u for

the apph(.m)t gssociation and My G. B:ushyu

lesrned Si. C.G.S.C. for the respondents,

:ﬁ , ; C‘oun;fﬂ for the 1‘u‘~épomlmxts submitted '
B A "j’iv‘: . 'that abgm.vedci) ersons are notl parties in this

‘ ‘ o proceeding /since Unum and 2nd applicsnt ‘

‘Z Tl o being - .the. -Gmnn'ul Sccrcun:y" of the

_-ﬁ o o Association by RS Bled tus ;-:;,\plic:;-u_k;n, g like

: a Public Interest uug;uion. e aiso ;;uotcd

" Rule. 4(vj(is) ;o1 the CAT Act, and argued thar

Yo wmmiwum ‘orw_aggrievud" person wust be &

e e o e T

S o party. Therefore, tlns applicadon -does 1ot
stand in its Jegs,' :
Contd/ -

«

R . (




li. ;;

RTINS
o -, ~a"

. ‘:"'
ke
P

. e .,
B ),. i g

I

v [l R A T
e ’J‘“ f/f :,'.,,l"' '.‘ 1
o

v

oy

LCond/ -
22.00.2000

T ,
aﬁﬁh "m :.f wz»n“mmﬁ
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.on that
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' 1
Mhave given due cottdération t Uie
arguments advimced by the learned counsel
for the plzu't:ius. Counsel for the respondents

also submitred that he would like to take

instructions. Let is be done.

-
.

Post un 25.07.2006.
Considering the fucts that Association
A
had rcprum:ntud the gricvm:ce of ITs muanbers

with the 1u3pum‘:mu' ard s v iy recognized
* .

l\ovi(tums, uhdr “‘luu 0 u‘u Tare2

.

conuduui by the zesponuents and  acted

The contention of

"

the n.spondt_ms that Associatiof. cmmot be a

upon 011 representalions.

sarty 41 . such  procecding, ‘cunnot b
poarty } - )

Aclcuptud.' However, having rcgur(i' to the fact
that applicans are intorested with the allairs
of the mumbers of the Assouviation, 1 am of the
view that 3t cannot be straight away rejected

ground ajone.” Howewr, the

applicants are at liberty to unprove ils

pieadhgs if they so desire

In the interest of justice, by way of

,
nterin measures, Idireet the respondents to
mabnain status quo 6l the pfed date of

hearing. !
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rLRINE 0.A. No. 204/2006

\ Guwah‘@h%ie Rctr‘nu_KmLar Acherjee & 12 Others. Applicant

Vs.

U.0.1. & Ors Respondents .

/A/4} WRITTEN STATEMENT FILED BY THE RESPONDENTS

That the respondent have received copy of the Additional Statement in
OA No. 203/06 and gone through the same énd have understood the
contention made thereof. Save and except the statement which are
specifically admitted below, rest may be treated as total denial. The
statement which are not borne on records, -are also denied and

_ applicant are put to the stricter proof thereof.

The respondents beg to the state that the statement made are conﬁising
and without any legal foundation. The correct position is . that
sanctioned strength was reallocated between offices of the Pf.
Accountant General (Audit), Meghalaya, Shillong and Pr. Accountant
General (Audit), Assam, Guwahati vide Headquarters office letter No.
3205-BRS/138-97 dated 30/11/ 1998 on opening of full fiedged office
" of the Pr. Accountant General (Audit) Assam, Guwahati keeping the
cadre controlling function with the Pr. Accountant General (Audit),
Meghalaya, Shillong. As such, provision of Para-5.6.1 (i) of C&AG’s
Manual of Standing Orders (Administrative) Vol-I is clear and not

contradictory.
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The respondents beg to state that the statements made are totally false
and without any legal foundation. From the reply to Para-1 it is clear
that only reallocation of sectioned strength between offices of the Pr.
Accountant General (Audit), Meghalaya, Shillong and Pr. Accountant
“Gener3l EAudit), Assam, Guwahati was done keeping the cadre

Central Auly. st anvg |.1D.,zu._-7 b ’ . '
controlling function with the Pr. Accountant General (Audit),

15 FLR"" Meghalayp, Shillong. Thus there was no separation of cadre vide

Fretd surudigpdquarters latter dated 30/11/1998 which was only approval to the

_Guwahati Bengliijocatign of sanctioned strength.
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In reply to this paragraph, the resI;)’ondents beg to state that to cater to
the requirement of deficit offices transfer were made from other
offices. Statement regarding gradation list is totally false and
misleading. Gradation list showing seniority of common cadre of SOs
to Sr. 'AOs of offices of NE Region was brought out only by the cadre
controlling authority viz. Pr. Accountant General (Audit), Meghalaya,

etc., Shillong all these years.

The respondents beg to state that reply to the written statement is clear
wherein it was written that upto the level of Supervisor.the cadres had
already been separated with effect from 01/09/1981 amongst the
offices of the Accountant General, Assam, Meghalaya, Arunachal
Pradesh and Mizoram, Tripura, Manipur and Nagaland. It is to be kept
in mind that office of Pr. Accountant General (Audit), Assam,
Meghalaya, Arunachal Pradesh and Mizoram with Headquarter at
Shillong was one office at that point of time. Full fledged office of Pr.
Accountant General, Assam, Guwahati came into existence with effect
from 13/05/1997 and office of the Accountant General, Mizoram and
Arunachal Pradesh came into existence with effect from 01/04/2006

with the issue of notification. However, Group ‘B’ cadres were

common for all NE Region offices till separation of Group ‘B’ cadre
on 08/08/2006. Similarly, Group ‘C’ and ‘D’ cadres of offices off<

Meghalaya, Mizoram and Arunachal Pradesh and Assam were

common till separation of cadre on 09/06/2006. /
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g 1( AFFIDAVIT . Court Ofﬁcer. |

Fi]e in Icourt onl....l..'.‘.‘......‘

authorized by the competent authority to take steps and file affidavit on behalf of
all the petitionars in the present Misc. Petition and hence cbmpetent to sign this
Affidavit, do hereby solemnly affirm and state that the statement made in the
paragraph are true to my
knowledge and belief, those made in paragraph
being matter of records, are true to my information derived there from and the rest
are my humble submission before this Han’b]e Tribunal. I have not suppressed

any material fact.
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Beltola, Guwahati-29.

Sr. Deputy Accountant General (Admn.)
qu1d RgIsE@E (raedarn sr suter, aun
0/0 the Pr. Accountant General (Audit) Assam
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' WRITTEN STATEMENT FILED BY THE RESPONDENTS .

. 1) .The 'Respb'ndeﬁ'ts beg to state that the'Respondents have received ‘copy

of the MiscélTancous Petitions in OA No. 20.4/06 and gone through the

% g same and have understbod the contention made thereof. Save and

NN e s .

SN  be treated astotal denial. The statément which are not borne on records,
\' ‘o : Co e ‘

are also denied and applicant are put to the stricter praof thereof.

A

‘exdept the Statemerits which are specifically admitted. below rest may |

v2) 'The RespondeﬁtS'beg to stzIte that cont'ents. of Para-1 are wrong: and
_hence denied. It'is denied that the Respondénts, filed first page only"

-with' a, purﬁo_'Se to. sup;:;re’s.s anything from this Hon’ble Court as alleged :
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S - - by the Applicant§ The gradation list for SO/AAO/AQ/Sr. AO as on
01/03/200é are now being submitted in full in Annexure L.

3) ,Ir;i,;riesl’aons'e_-'.féj.’f‘l':)'a‘ra-z the Respondent beg to state that .contenté of this '
ﬁara ar'e.. wrongand hence deniéd. It .is'denied tﬁat the statement made
- by Fhe Reengndents is cpnﬁ;sing'or the Respondents afe not aware of
~’(he' soureev"dd'dliment \on the basis df which this stafement' is rnade The
> fespondenta be;g, to reiterate that- np to the level-of supervxsor the cadres
had already been separated w1th effect from 01/09/ 1981 amongst the
ofﬁces -of the\- Accountants General Assam, Meghalaya, Arunachal
“ l;radesh and I\;Ixzoram Trlpnra Manipur and Nagaland. Trxpura

Mampur and Nagaland ofﬁces were opened on 18/11/1974, 18/ 11/1974

B B “and 17/12/1974 respectlvely A copy of DO letter dated 8/7/1981 of 3
£

Headquarters ofﬁce to the AG Meghalaya Mizoram & Arunach

Rradesh, ,_..S:b_{ll'()ng is annexed hereW1th and marked as Annexure/

this regard. L S
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authorrzed by the competent authorlty fo take steps and file afﬁdavrt on behalf of all the
‘petrtroners in the present Mrscellaneous Petition and hence competent to srgn thls Afﬁdavrt'
do hereby 'solemnly afﬁrr‘nl . and 'state_ that the statement _made in- paragraph
..... lJoB ....... '., ............ eereeene are true to my
_ knowledge and - bellef those made m paragraph .................. ........ e PO
., Being matter of records are. true to my 1nformat10n derived there from and the rest are my_
humble submlsswn before thrs Hon ble Tnbunal I have not suppressed any matenal fact.
And I sign. thlS afﬁdavrt on thrs Cpreee e the day of............... June
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